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LEGISLATIVE ASSEMBLY.

Wednesday, 6th February, 1929,

L4

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

MEMBER SWORN:
Mr. Thomas Andrew Chalmers, C.S.I1., M.L.A. (Assam: European).

QUESTIONS AND ANSWERS.

PrEVIOUS SUPPLY TO MEMBERS OF ANSWERS TO STARRED AND UNSTARRED
QUESTIONS TO BE PUT IN THRE LREGISLATIVE ASSEMBLY.

406. *Mr. Vidya Sagar Pandya: (a) Has the attention of the Govern-
ment been drawn to the inconvenience felt by Members of the Assembly
in following the answers given orally to questions by the Government Mem-
bers in varying degrees of audibility to the non-official Members in different
parts of the House, and the great difficulty they experience in consequence
in putting supplementary questions?

(b) Are Government aware of the practice of the Government of Madras
in printing the oral answers beforehand and placing the same in the hands
of Members half an hour beforehand on each day, so as to facilitate supple-
mentary questions, and do the Government of India propose to adopt &
-similar procedure for the Assembly?

(c) When do Government propose to adopt the suggestion of Mr. C. 8.
Ranga Iyer to put this House in possession of answers to unstarred ques-
‘tions overy day before the House commences business, and of which the
Honourable the Home Member had taken note on the 4th September, 1928?

The Honourable Mr. J. Orerar: (a) I am not an authority on acoustics
but I think the inconvenience of which the Honourable Member complains
has some times been mutual.

(b) The answer to the first part is in the affirmative and to the second
part in the negative.

(c) T would refer the Honourable Member to my reply to question No.
158 on the 29th January last.

Mr. Vidya Sagar Pandya: In view of the system having worked so well
in the Madras Presidency-and it was in fact followed even in the Minto-
Morley Reforms time,—will Government kindly consider the question again
-and, if not, why not?

( 491) A



492 LEGISLATIVE ASSEMBLY, [6ra Fes. 1929.

The Honourable Mr. J, Orerar: The main reason why the suggestion
made by the Honourable Member would be inconvenient to Government
is that it is important, in replying to questions which are to be answered
orally—and that applies slso, to upstarved: questiong—for the Government
to be in a position to give the most recent information on the subject.
1f the questions were printed up beforehand, that would of course be
impracticable. ' :

Mr. A. Rangaswami Iyengar: May I know, Si, whether the rule about
printed answers is going to apply to starred questions that have become
unstarred by reason of the absence of the Member putting the starred
questions ?

The Honourable Mr. J. Orerar: They are printed in due course.

Mr. A. Rangaswami Iyengar: Is there any objection to their being printed
and made available to Members immediately after they are answered

here?

The Honourable Mr. J. Orerar: They go into the proceedings of the
House.

Mr. A. Rangaswami Iyengar: Yes, but what is the difficulty in supply-
ing copies to Members of the answers which might otherwise have been
orally delivered in the House? '

The Honourable Mr. J. Orerar: 1 venture to suggest the most con-
venient solution of that particular diffculty would be th#t Honourable
Members who have put down questions on the paper should be present
in the House when they are answered.

Mr. A. Rangaswami Iyengar: I am asking why the oral answer should
not be available to other Members besides the man who put the question,
or why it should be available a fortnight thereafter. -

The Honourable Mr. J. Orerar: I think that any Honourable Member
who wishes to be placed in possession of answers to questions which have
not received an oral reply, owing to the absence of the Honourable Mem-
ber who has given notice of the questions will always be able to obtain
them on application to the Assembly establishment.

Mr. Jamnadas M. Mebta: Is the Honourable Member aware that, in the
Botnbay Council, it is generally the practice that replies are also provided in
advance to Honoumble Members? Is there any objection to following
it here?

The Honourable Mr. J. Orerar: I have no specific information on the
point.

Mr. Jamnadas M. Mehta: If it is so, is there any objection to our copy-
ing it? Tt would really’ be to the advantage of Honourable Members.

AXNUAL ISSUE OF THE INOOME-TAX MANUAL.

407. *Mr. Vidya Sagar Pandya: (2) Are Government aware that the
Tneome-tax Manual, Vol. T (bound in eardboard), was' last published (2nd
Edition) in 1925 at a price of Rs. 1-4-0 and no subsequent edition has been:
published, though 13 correction slips, at a price of As. 8 each, have been
issued ? ‘ ' ‘
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{b)- Have Government noticed that the price of dorrection slips is almost
doubls the price of the wolume? '

(c) What is the total number of amendments made in the Income-tax
Rules, 1922, by the Central Board of Revenue in exercige of powers conferred
by section 69 of the Indian Income-tax Aet, 1922 (XI of 1922), since the
Act was passed?

(2) In view of the numerous amendmenta madé in the Income-tax Rules

and the greabt demand for the Imcome-tax Munual, are Government pre-
pared to order the issue of such books annually?

The Honoumable $ir George Schuster: (a) Yes, exoept that the total
number of correction slips subsequently published is 20 and not 18.

(b) Yes, except that the total price of correction slips is three times
and not double the price.

(o) 58.

(d) It has already been decided to issue a reprint of the Manual in
future annually, and the third edition is in the Press.

FLUCTUATIONS IN PRIOB OF OERTAIN GOVERNMENT PUBLICATIONS.

408. *Mr. Vidya Bagar Pandya: (o) Have Government noticed that the
prices of some of the Government publications under the heading ‘‘Trade,
Commerce and Industries’’ fluctuate widely for the same- book from year
to year, as for instance the price of ‘‘Statistical Tebles. relating to Banks
in Tndia with an Introductory Memorandum', which have varied as
under:

Prioce without
Issuea. Year, Pages. poatage.

Rs. a. P
1st .. 1913-14 12 0 4 0
2nd . 1916 10 0 4 0
3rd . 1916 41 with map, 112 o0
4th et 1917 4 , , 112 0
Sth .. 1918 . 440 ,, 112 ¢
6th . 1910 32 without map. 11 o
7th . 1920 38 . . 2 0 0
8th .- 1921 not known. 2 00
9th . 1922 26 without map, 0 8 0
10th .o 1928 a7 " » o 9 0
11th .o 1924 37 " " 010 0
12th .. 1928 37 " » 011 0
13th - 1926 40 » n 012 0

(b) .Will the Government be pleased to state the reasons for such wide
fluctuations ?

(¢) What steps do Government propose to take to steady the prices?

The Honourable Sir Bhupendra Nath Mitra: (a) to (c). The sale price
of the publications of the Government of India is based on the actual cost
of _Pmdutftion, plus the overhead charges. The fluctuations in the price
of a publication are due to the number of copies printed, which depends
on the demand made by the public, the number of pages in the publica-
tion, and the time taken on author’s corrections which naturally vary
from year to year. Government do not consider it necessary to take any

;atcti::‘n to modify the principles which determine the sale price of their pub-
1cations.

A2
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Mr. Vidys Sagar Pandya: Sir, if the Honourable Member goes through
the list 1 have given he will see that, although there is not much fluctua-
tion in the matter contained therein, these publications have varied in price
from four annas to two rupees. How does the Honourable Member ex-
plain such a wide fluctuation when the matter practically remains the
same.

The Honourable 8ir Bhupendra Nath Mitra: That would meéan my repeat-
ing the answer which I have already given to the question, and which
I am sorry my Honourable friend had not listened to carefully.

Mr, Vidya Sagar Pandya: No, Sir, I have listened to the answer care-
fully, but applying the answer to the Btatistical Tables relating to Banks
acoording to the figures quoted by me the price of the publication has varied
as much as from four annas to two rupees, going down to 12 annas.

The Honourable Sir Bhupendra Nath Mitra: I shall read, for the
Honourable Member's information, the answer which I have already given
him :

“The fluctuations in the price of a publicatiun‘ are due to the number of copies

printed which derndl on the demand made by the public, the number of pages in the
publication and the time taken on author’s corrections which naturally vary from year

to year,'
PRI0E OF THE OFFIOCIAL REPORTS OF THE LEGISLATIVE ASSEMBLY DEBATES.

409. *Mr. Vidya Sagar Pandya: (a) Are Government aware that, while
the official reports of the Legislative Assembly Debates are issued at As. 5
per copy, similar reports of the debates of the Madras Legislative Counoil
are sold at only As. 2 per copy? Will the Government be pleased to ex-
plain why two and a half times as much is charged for the reports of the
Assembly, while the amount of work involved is almost the same or even
less?

(b) Are Government prepared to comsider the question of reducing the
price of the reports of the Assembly Debates? '

The Honourable Sir Bhupendra Nath Mitra: I am making an enquiry
into the matter and will communicate the result to the Honourable

Member in due course.
Mr. Vidya Sagar Pandya: Regarding part (b) will the Honourable Mem-
ber make also enquiries regarding the Reports of the Council of Btate?
The Honourable Sir Bhupendra Nath Mitra: I shall take note of that,
Sir. :

ProuIBITION BY THE GOVERNMENT OF INDIA OF THE IMPORT OF FURTHER
Corirs oF THE Book “ Mornkr Ixpia 7,

410. *Mr. Vidya Bagar Pandya: (a) Is it a fact that some of the im-
portant book-sellers in India have been asked by the Government not to
import any further copies of Miss Mayo’s book ‘‘Mother India,” and if
any copies are left unsold by a certain date they will be taken possession
of by the Government?

(b) When did the date of notice of taking charge of the copies expire
and how many copies have thus been secured by the Government and how
d:; they propose to dispose of them?
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The Honourable Mr, J. Orerar: (a) No.
-(b) Does not arise.

Boox ENTITLED ‘‘ POLITIOS IN (I):," CONYFISCATED BY THE GOVERNMENT OF
' DIA. '

411. *Mr. Vidya Sagar Pandya: With reference to the answers given
by the Honourable the Home Member to starred question No. 868 on
the 11th September, 1928, on the confiscation of the book e:?.tltled
““Politics of Oil”" will Government be pleased to place a copy of it in the
Litrary of the Legislative Assembly? '

'The Honourable Mr. J. Orerar: My previous answer showed that, if any
Honourable Member is intergsted in this book, there is nothing to prevent
him from obtaining & copy, I may add for the information of the Honour-
able Member that the price is one shilling.

LOTTERIES SANCTIONED BY THE GOVERNMENT OF INDIA.

412. *Mr. Vidya Sagar Pandya: (a) Have Government granted permis-
gion for a lottery under the name of ‘*The Golden Ballot’’ in aid of the
Convent School (Imperial City, New Delhi)?

(b) Will Governmerit please state how many lotteries have been sanc-
tioned by the Government of India and the Local Governments in India
during the last three years? .

(¢) Will Government kindly furnish a list showing in each case:

(1) the names of the promoters,

(2) the objects for which the lottory was pramoted,

(8) the amount of each lottery, and

(4) the conditions on which the permission was granted?
The Honourable Mr. J. Orerar: (a) No.

(b) None, so far as the Government of India are concerned. I have
no information whether Local Governments have sanctioned any lotteries,
but I should regard it as extremely improbable. The policy of the Gov-
ernment of India and Local Governments has consistently been opposed to
the encouragement and advertisement of lotteries.

(c) Does not arise.

Mr. Vidya Sagar Pandya: May 1 know from the Honourable Member
how these lottery tickets have been issued and whether the lottery is
authorised. T have got with me the tickets as well as the other literature.
I would like to know whether it is unsuthorised, and whether the Govern-
ment will prosecute those who have issued the tickets without the permis-
gsion of Government. If the Honourable Member wants them, I will pass
on all these papers to him.

~ The Honourable Mr. J. Orerar: I understand the Honourable Member is
referring to o lottery under the name of the Golden Ballot Lottery. The
matter has been dealt with by the Local Government.

Diwan Ohaman I.all: May I ask the Honourable Member whether it is
not a fact that what is known as the Golden Ballot does not come within
the purview of the law as a lottery?
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_The Honourable Mr. J. Oreret: No, Sir; that 'has 'not vome 46 my
notioe; but if the Honourable Member will give me sny ressons for sup-
posing that it does, I shall be very glad to take it into consideration.

r. Vidga Bsgar Panlys: Sir, if the permission has been refused by
the Local Government, will the Govettirnent prosecute the parties issuing
these tiokets? .(Laughber.) ’ N

.

Revision or Ter TNDIAN CoMPANTES’ AOT.

418. *Mr, Vidya Sagar Pandya: Have Government received the copies
of the Companies’ Act passed by Parliament in August last? What steps
have Government tdken to consider the revision of the Indian Companies’
Act ap stated by ‘Government in reply to the question of the Honourable
Bir Phirore Sethos in Yhe Council of ‘Btate on 17th September last?

The Honourable 8ir George Rainy: Copiea of the English Companies
Amendment Act, 1928, have been received and the question of the revision
of the Indian Companies Act, 1918, is now under consideration.

Mr. Vidya Sagar Pandya: May I know within what time the matter
will be placed before the House for consideration?

The Honourable 8ir George Rainy: It could hardly come before the
House for consideration before we introduce a Bill, but quite clearly there
must be some preliminary investigation, and what we are occupied with
just now is how that preliminary investigation should be underteken.

AMOUNT oF SILVER SOLD BY THE GOVERNMENT OF INDIA BETWREN 18T
AFPRMIL, 1927 A¥D 315T DROEMBER, 1928. '

414, *Mr. Vidya SAgar Pandya: (&) What is the amount of silver sold
by the Government of India from 1st April, 1927, to 81st December, 1928,
and at what price? '

(b) To what extent have the recommendations of . the Hilton Young
Commission in this respect been carried out or deviated from?

(¢) To what extent has the programme for holdings of silver in the
paper currency, as laid down in the last Reserve Bank Bill, been adhered
to or deviated from?

The Honourable Sir George SBchuster: A similar question was asked by
the Honourable Bir Phiroze Sethna and answered by the Financial Seeretary
in the Council of State on the 17th September, 1928. As the Finanocial
Secretary said on that occasion, the silver sold in the financial year 1927-28
amounted to 9'19 million fine ounces: but the Government of India are
not prepared to give information regarding subsequent sales as to do so
would not be in the public interest.

For the reason just given, I am not at liberty to answer parts (b) amd
(¢) of the Honourahle Member's question in such a way as to. diselose
the quantities of silver sold or to be sold. And in any case I think the
Honourable Membher’s purpose will be sufficiently served by the informa-
tion which can be obtamed from the weekly abstracts of the accounts of
the Currency Repartnont as published during 1027—29. -As the Financial
Secretary said in the Council of State, however, the sales of silver should
not be taken at the moment as indicating anything more definite than that
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the silver holdings in the Paper ‘Currency Reserve are too high.  On the
#2nd Jamuary, 1929, they stood at sbout 99 erores, ie., 14 ‘eréres more
than the figure of the 80th April 1926, on which the Currency Commission
based their proposals.

F1xine THE RATE oF EXCRANGE FOR THE CONVERSION OF LEAVE ALLOWANOE.

415. *Mr. Vidya Sagar Pandya: Wil Government be pleased to
state what steps have been taken to re-examine the question of fixing the
rate of exchange for the rupee for the conversion of leave allowance, men-
tioned in the Financial Rules 89 and 90, as promised by the Honourable
‘the ¥inance Member in answer to starred question No. 639 of Mr. Sarabhai
N. Haji, on the 18th September, 1928?

The Hohourable 8ir George Bchuster: The matter has been re-examined
and the results of the re-examination are now engaging my sattention. The
decision of tho Government of India will shortly be taken.

.WorkING HOURS IN THE ngmaB-BANx DEPARTMENT OF THE (FENFRAL
Post OrFICR, CALOUTTA.

416. *Mt. Vidya -*agl.i: Pandya: Will Government be pleased to
lay on the table a statement showing the result of their enquiry into the
-question of the working hours of the officials of the Savings'%ank Depart-
ment of the General Post Office, Calcutta, to which attention was drawn
by Rai Btthadur Tarit Bhusan Roy in his starred question No. 740 of
20th September, 19287

Thes Honourable Bir Bhupendra Nath Mitra: The enquiries are still in
progress. The question of communicating to the House the result of the
enguiries will be duly considered when the enquiries have been completed.

ADMINISTRATION OF THE TMPERIAL BANK oF INDIA.

417. *Mr. Vidya Sagar Pandya: In view of the state of uffairs in the
adininistration of the Imperial . Bank of India. as disclosed in starred ques-
ticn No. 199 by Mr. Lelchand Navalrai on the 6th SBeptember, 1828, do
Government propose to take steps to secure powers under the renewed
agreement to take cognisance of such affairs?

The Honourabls Bir George Schuster: With reference to the first part
of the Honourable Member's question, I must point out that it is not a
«cage of facts having been disclosed by Mr. Lalchand Navalrai’s question in
this Assémbly. Certain allegations were made in that question, but so far
a8 ‘Government are concerned, these allegations have been in no way estab-
hshed. This being the case, the second part of my Honourable friend's
-question does mot really arise; and moreover, since tho existing agreement
wit_h the Imperial Bank of India does not terminate until 1981, the question
of its renewal or of the conditions which might be attached to such renewal
has not yet becomre & practical issue.

Mr. Vidya Sagar Pandya: Sir, if sufficient and relisble evidence is
assured to establish those facts, will the Government undertake to make the
m%:.mres.' or will they simply say, us before, that the Imperial Bank of
India being a private institution, the Government cannot take any action
in the matter?
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Mr. President: That is s hypothetical question.

Mr. Vidya Sagar Pandya: No, Sir. I am prepared to furnish evidence
in case the Government is prepared to make the inquiries.

(1) RevivaL oF THE RESERVE BANK Brrr.
(2) TerMS OF RENEWED AGREEMENT WITH THE IMPERIAL BANK OF INDIA,

418. *Mr, Vidya Bagar Pandya: (z) Will Government be pleased to state:

whether they propose to bring sny Reserve Bank Bill before the Legisla-
ture in the near future?

(b) In view of their agreement with the Imperial Bank of India
terminating in a short period, will Government be pleased to state whether
this House will be given an opportunity to discuss the terms of the renewed
sgreement with the Imperial Bank before the agreement is actually made?

The Honourable Bir George Bchuster: (a) If I were to confine striotly
to answering the guestion put, the reply would be that the Government
has not at present any plan for bringing a Reserve Bank Bill before the
Legislature in the near future. I think, however, that it might be more
acceptable to this Assembly if I were to give a more informative reply,
and with your permission, Sir, I propose to take this occasion to make a
general statement as to the Government’s position in this matter.

The Government remains convinced that the formation of a Central
Bank, to pefform the functions originally proposed, iz a desirable object,
in order that India may be equipped with a mechanism for the control of
currency and credit on the lines approved by modern experience and worthy
of India’s place among the great civilisations of the world. At the same
time the Government can only proceed, subject to its being satisfied as
to two conditions: first, that the organisation of the Bank is to be securely
settled on sound lines; secondly, that there is an adequate measure of
general support among the representatives of public opinion for the pro-
posals. T am hopeful that, within the not too distant future, both these
conditions may be fulfilled. In the meanwhile we must not remain merel
passive or idle. Full advantage ought to be ‘taken of any interval whi
may occur until the time is ripe for reviving proposals for a Reserve Bank.
It would indeed be an unfortunate result if, when that time arrived, we:
were to find ourselves no further advanced than the point at which the last
discussions were broken off. '

It is partly from this standpoint that 1 have approached the question
of inaugurating an enquiry into the general Banking organisation of the
country—a demand for which has already been pressed for some time from
many quarters. The two subjects are indeed intimately connected; for a
Central Bank is essentially the crown to the whole structure of banking in
its widest sense, and, if it is to be well designed to meet the practical re- .
quirements of the country, it must be adapted to the foundation and lower
storeys on which it rests. The more we know about the foundations and
base of the structure and the more secure and well-designed they are, the:
better shall we be able to plan the crown of the building,

I think, Sir, that architectural similes may be expected to come home
with special force to us who live in Delhi, and as we come daily to this.
great building in which we are at present sitting, we observe the unfortunate
effect produced by the spectacle of a small dome surmounting a building
to which it is not adapted. .



QUESTIONB AND ANSWERS. APP

I may, therefore, take the present oocasion to inform this -Assembly
what I propose as regards the inauguration of a Banking Enquiry. .

I have already discussed the matter in & provisional way at the annual
meetings of the Federation of Indian Chambers of Commerce and of the
Associated Chambers of Commerce, and I have arranged with my Honour-
able friend, Mr, Birla, on behalf of the former and with Sir George Godirey
on behalf of the latter to hold a joint meeting with the representatives of
these two organisations in Delhi on February the 16th to discues a plan of
campaign for proceeding with the Enquiry. Further, before this meeting
takes place, I have invited the leaders of the various political parties in
this Assembly to confer with me, so that I may have the advantage of their
opinionsgand be assured that the lines on which T propose to proceed meet
with approval from all sides. As soon as o definite plan is prepared, I will
take steps to see that this Assembly is informed.

I think that this enquiry, whatever practical measures may result from
it, will at least be of great value in throwing light on the actusl situation
throughout the country and in instructing public opinion as to the main
requirements. I regard it as a valuable, and I might almost say essentisal,
preliminary to a renewal of the proposals for the formation of a Reserve:
Bank.

(b) As the present agreement with the Imperial Bank of India does
not terminate until 1981, the Government have not yet begun seriously to
consider the question of terms on which it would be renewed. If the
Honourable Member will ask this question aggin this time next year I
hope to be able to give him a more informative reply.

Mr, Vidya Sagar Pandya: In view of such long answers and statements
being read out, will the Honourable the Home Member consider the desir-
abilitv of printing such long answers and placing them on the table of
the House half an hour before the meeting?

Mr, Jamnadas M. Mehta: Is that the considered judgment of the
Government of India now, that the Reserve Bank is the crown and apex,
and the banking inquiry an essential preliminary? .

The Honourable Sir George Bchuster: Sir, if the Honourable Member

will, when the report of the proceedings is published, very carefully read
what I have said, he will observe that I have been cautious in the choice
of my words. I have not said that it is an essential preliminary to the
revival of the Reserve Bank progosals.

Pandit Motilal Nehru: You did say that,

The Honourable 8ir George Schuster: I said that in my own view it
was ‘‘a valuable, I might almost say an essential, preliminary’’, but I have
not suid that the revival of the Reserve Bank proposals must await sny
particular event. I have tried, as far as possible, to express my own
views on the question. which are that the two sides of the inquiry, I mean
the two sides of banking organisation, are essentially parts of a single
whole, and that it is hardly possible to design a Reserve Bank without
its being adapted to the general structure of banking in the country. I
think, therefore, that the more we know about the general structure, the
better shall we be able to design a Central Bank fitted to the needs of this
country. _ _

Mr. A. Rangaswam] Iyengar: Is that the Honourable Member’s present
view, and is it the view of the Government of India that they proceeded
in wrong way in introducing the Reserve Bank Bill? S
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. The Homourabile Sir George Behister: T am afraid T did not hear the
question, i

BB, A, Ranguawamhi Yyengat: Is it then the considered judgment of the
Honoursble the Finance Member and of the Government of India that
the ‘Government of India did not do the right thing in introducing the
Remerve Bank Bill?

The Honmourable 8ir George Schuater: 1 mn not concerned with the
past; I am looking to the future. °

~ Mr. A. Rangaswami Iyengar: May I know, 8ir, when this Banking
Enquiry is likely to start its labours? .

The Eonourable 8ir Gadorge Schuster: If the Honourable Member wili
nsk that question after the 18th of February, I will answer him.

Mr. Jamnadag M. Mehta: The Honourable Member just said that he
is not concerned with the past, but it is difficult to avoid the past, and
‘it has been the considered judgment of the Government of India.

M, Progident: What is the Honourable Member’s question?

Mr, Jamnadas M. Mehta: I am putting it, 8ir. It has been the consi-
Gered judgment of the Governmment of Indin that the Reserve Bank Bill
was not merely the Crown, s the Honourable the Finance Member just
stated, using an architectyral simili but ‘a great step forward towards the
goal. This is what Sir Basil Blackett said on the 25th of January 1927:

“ That the establishment of n Reserve Bank for India will be ‘an e'tio.i‘mou:n ste]
forward in the development of Indin's financial and Monetary machinery and will,
I think, assist that gradual and-silent evolution of India’s economic life which :pro-
mises to bring higher opportunities of life and higher standards of ‘living to India’.

Sir, if that was the millennium, why is .it now going to be relegated
to the future. We sre anxious to have a higher standurd of living.

Mr. A Rangaswami Iyengar: May 1 know, Sir, . . . . .
Mr. President: On¢ by one.

Mr. Jamnadas M. Mehta: Why should the millennium be delayed in
the case of the people of this country, if they can now get a higher
standard of living by the starting of a Reserve Bank?

The Honourable 8ir George Schuster: I agree with all those sentiments.
All that I have said is that, when we have more knowledge of the struc-
ture of banking, we may be better able to design o Central Bank. I
think, Sir, that I have given Honourable Members very good value for
their money and I do not propose to answer any further questions,

Mr. A. Rangaswami Iyengar: 1s the Honourable the Finance Member
aware that at the time when Mr. Haji moved a Resolution for a
banking inquiry, the Government of India, through their Finance Member,
said that the Reserve Bank Bill is. a preliminary to the development of
banking conditions, a: was asked for in that inquiry?

Sir Victor Sassoon: Is the Government of India not allowed to ad-
vance of alter its opinion from time to time or from day tuo-&ay?

Mr. A. Rangaswami Yyemgar: Let them' say so.
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. Janmades M. Melta: Will the Honourable the Finance Member
tell us what he cohsiders o be a sound Central Bank .that he visualises
in his answer?

Sevesel Honourable Members: It is very unfair, _
Mr. PreMdent: 1he Honoursble Member must resume his seat if he

wants an answer.

Mr. Jambadas M. Mabta: As there is no smswer from Government,
Tuay 1 ask another question? Will there be a full opportunity given for
iscuseion of the Tmperial Bank affairs next year? :

The Honourable Sir George Schuster: Sir, I have already answered
that question.

IMPORT OF VEGETABLE GnBN.

419, *Mr, Vidya Sagar Pandya: In view of the replies given fo questions
Nos. 54 and 87 of Khan Bahadur Sarfaraz Hussain Khan on the 4th
September last, will Government be pleased to lay on the table the views
of the Local Governments on the import of vegetable gkee and the use of
vegetable ghee to adulterate pure ghee, and will Government be pleased to
make a statement as to what steps they propose to take in the matter?

The Honourable Sir George Ralny: The views of some Local Govern-
ments are still awaited.

EMPLOYMENT OF INDIANS IN COMPANIES GRANTED ‘CONCESSIONS OR
MoONOPOLTES BY THE GOVERNMENT OF INDIA,

420. *Mr. Vidya Sagar Pandya: In view of the policy promulgated in
answer to starred question No, 508 of Mr. Lalchand Navalrai, on the
12th September, 1928, will Government be pleased to:

(@) furnish the House with a statement of grant of monopolies or
concessions granted by Government to companies incorporated
and registered in India,

(b) state what is the rupee capital of such companies,

(c) state what is the proportion of Indian Directors, and

(d) state what facilities are afforded by them for training Indian
apprentices by such companies, in each case?

The Honourable Sir Bhupendra Nath Mitra: The information desired
by the Honourable Member is not readily available, but I shall endeavour
to furnish him, as scon as possible, with such informatjon as it may be
possible for me to collect in regard to the monopolies or concessions
granted by the Government of India to companies incorporated and
registered in India.

REPRESENTATION OF STATE RAILWAYS ON EUROPEAN CHAMBER OF
- & ' COMMERCE,

421. *Mr. Vidya Sagar Pandya: Will Government be pleased to
state what conclusions they have arrived at in the matter of representation
of State Railways on European Chambers of Commerce in view of the
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assurance given by Mr. A. A. L. Parsons to consider the matter in answer to-
;w question No. 508 of Mr. K. C. Neogy, on the 12th SBeptember,.

Mr. A, A, L. Parsons: The conclusions of Government were that it
was desirable that the Agents of Railways, both in the interests of their
roilways and of trade generally, should be members of associations re-
rresenting important interests in the commercial life of the country. The
Indian Chamber of Commerce was informed that the Agents of the East
Indian and Eastern Bengal Railways were members of the Bengal
Chamber of Commerce by invitation, and that similar invitations from
other representative associations of importance would always receive the
cordial consideration of the Railway Board.

RENTS OF RESIDENCES OF GOVERNMENT OFFICIALS IN SIMLA.

422, *Mr. Vidya Sagar Pandya: Will Government be pleased to
lay on the table the results of their examination of the question of rents-
of Government officials’ residences in Simla, as promised in answer to ques-
tion No, 895 of Mr. Gays Prasad Singh, on the 18th Eeptember, 1928?

The Honourable 8ir Bhupendra Nath Mitra: I lay on the table &
statement giving the information desired by the Honourable Member.

As promised in reply to a question put by Mr, Gays Prasad Bingh in September
last, Government have examined the classification and rents of Government oﬂicm_ls'
residences in Bimla, As a resunlt of this examination, they have come to the conclusion
that no change is oalled for in the existing classification. They consider, however, that
it is desirable that a revaluation of these bouses should be made with a view to rents
being reassessed and arrangements will be made for such a revaluation during the
coming summer.

2. The present classification of residences was determined in 1925 when they were
divided into six classes A to F, the proportion of residences to officers in each class
being the same. From iime to time slight modifications in classification have been
found necessary as improvements have increased the value of different erties and
have brought tﬁe‘m into & higher class. The present position is that jud% by values.
alone out of a total of 101 residences only 4 are out of class. Government are satisfied
that the method of classification is the fairest possible, and as changing residences
from one class to another may Fma rise to considerable inconvenience they do not
propose at present to alter the classification of these foar.

FREIGHT CHARGES ON CERTAIN ARTIOLES.

428, *Mr. Vidya Sagar Pandya: Will Government be pleased to make
a statement as to the result of their investigations into the examinabion
of the complaints about the freight charges on certain articles, raised in
the speech of Mr, Mukhtar Singh on the 27th February, 1927, and to-
which he had again drawn the attention of the Government in his starred
question No. 757 of the 20th September, 19281

The Honourable Bir George Rainy: A reply has been sent to Mr..
Mukhtar SBingh and I place a copy of the reply on the table.
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Quotation of rates for development of indigenous industries.

The various points raised in the course of your remarks during the debates on the
Railway Budget in February 1928 in connection with the policy followed by Railways
towards the development of indigenous industries have been carefully examined by
tka Railway , and I am directed to communicate the following observations
thereon.

2. Rates for Shakker as compared with Sugar.—In the Indian Railways General
TClassification of Goods, shakker is indexed as a sub-head of sugar and is charged at
the rates applicable to sugar.

With regard to the suggestion that shakker should properly be charged as for jagree
and not as sugar, the Board have ascertained that white shakker is the commonly
accepted vernacular term for sugar, it is correct that in certain parts of the cquntrir,
such as the western districts of the United Provinces, the word ‘shakker’ specifically
denotes a preparation from jagree, and is in fact ground or powdered jagree prepared
by a particular process.

As far as the Board have been able to amscertain, Railways have hitherto generally
interpreted the term ‘shakker’ as the vernacular name for sugar in eral, and not
a specific product. In view of the facts that have now been brought to light, the
Board agree that the claim that shakker proper should, for purposes of railway freight,
be charged as jagree is a reasonable one. As the amendment of the clunigcati to
secure this result concerns all Railways, and must be dealt with in the first instance
by the Indian Railway Conference Association, the Board will forward the correspon-
dence and their views on this subject to that Association for action. In order to
prevent any misunderstonding as to the actual meaning of the term ‘shakker’, it may
of course, be necessary when effecting this revision to qualify the entry to read
‘Bhakker (ground or powdered jagree, not sugar)’. In the meantime, instructions are
being issued to the Indian and North Western Railways, over which it has been
ascertained that shakker proper is regularly transported, to give effect to the revised
basis of charge at the earliest possible date. The Board are, however, satisfied that
there has been no intention on the part of Railways to penalise the production of
shakker proper.

3. Special rates for Carew & Co.'s Sugar.—It is correct that Messrs. Carew & Co.’s
suger actori at Rosa had the benefit of reduced rates from the administration of the
late Oudh Rohilkhand KRailway. These rates were, however, withdrawn by the
East Indian Railway Administration in February, 19827, and since then Messrs.
«Carew & Co.'s sugar has been charged at 1st class rates, as applicable to other traffic,

4. Rates for Jagree as compared with Swgar.—It is correct that, prior to the
introduction of the reduced rates for jagree, jagree and sugar were for many years
.charged on the principal Railways at the same rates, viz., 1st class at owner's risk.
Last year, however, reduced charges for jagree were adopted on the State managed
railways ns well as on certain Company managed railways. These reductions cannot,
the Board think, have been present to your mind at the time you spoke, for they
are by no means insignificant. On the contrary, the estimated contraction in revenue
consequent on the introduction of the reduced rates on the four State managed railways
alone amounted to Rs. 10 lakhs, and to this must be added the amount involved on
the Company managed lines that adopted the same basis of charge. Taking the East
I?[dimd ilway, the following examples will illustrate the extent of the reduction
«effected :

Rates per maund for jagree.

Miles. Former. Present. Percentage reduotion,
Rs. a p. Rs. a. p.
200 0 6 7 0 5 3 20 per cent.
300 0 9 9 0 71 27,
400 01211 0 8 2 7,
600 1 01 0 9 3 42
6100 1 8 3 010 4 46
700 1 6 65 011 3 50

5, Sugar cane juice is classified jth cluss as compared with Sugar #nd class.—The
Railway Board are of opinion that had there been any demand ogla railways for the
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movement of sugar cahe juice (which you admit, however, is & commodity hardly
likely to be transported), and if any scope existed for the development of such traffic
by reductions in rates, action would have been taken.

The Indian Railway Conference Association will be requested, however, to review
and, if necessary, to revise, the existing clessification for suger cane juice.

6. Rates for sugar cane for 20wing purposes.—Prior to the recent revision in parcels
rates, the rate for sugar cane by passenger train from Poona to Meerut (1,018 miles)
was Rs, 8-13-0 per maund, at which rate the charge for a maund and a half of sugar
cane cuttings would be Rs. 13-4-0. It is presumed, therefore, that the consignment
of sugar came cuttings referred to by yon was booked by passenger train at full' parcels
rates,

In this connection, however, attention is invited to the following provision in the
Indian Bailways Coaching Tariff :

“Rule 135—List of articles charged at quarter parcels rate at owner’s risk; the
charge must be prepaid.. ........ccooo v
Perishable seeds (such as potato seeds), seedlings, sugar cane cuttings and
plants booked by or for the Agricultural Department. A oertificates to
the effect that the articles are intended for agricultural pumm only and
not- for consumption as food, signed. by a Gasetted: Officer of Agricultural
Dﬂt&r&ment must be. produced: when a consignment is. tendered’ for des-
p 'IU .

Had this import of augar cane cuttings been made under a certificate of the Agri-
cultural Department in accordance with the above rule, the rate per maund from Poona
to Meernt would: have heen Rs. 2-3-0 and the total charge on the consignment Rs. 3-5-0
only. Farther, the charge for a maaund and a half of sugar eane cuttings hooked
through. the o:fricuhurn Department from Poona to Meerut at the rate for parcels
sinoe introduced on Indian Railways i= Rs. 2.14.0 only.

7. Want of facilities for the movement of Fresh Fruit trafic. Befrigerated Trana-
port.—There is ample evidence to. establish that wherever a demand for the movement
of fresh fruit in appreciable quantities has arisen Railways have met this by the
introdaction of reduced rates as well as the provision of special facilities for trans-

The East Indian Railway, for instance, has a large number of special rates for
fresh fruit traffic the bulk of which consists of the mango traffic from North Bihar
to Calcutta, via Mokameh Ghat.

The special rate from via Mokameh Ghat to Howrah is -/6/- per maund, owner's
risk, as compared with the ordinary class rate of -/B/4 per maund, a reduction of
45 per cent., and in order to handle this heavy traffic during the season a special
service of fast s trains is maintained. All Railways have standing arrangements
for the expeditious handling of fresh fruit and other perishable traffic, which in the
matter of transport arrangements receive preferential treatment over other parcels
and goods traffic.

In the case of passenger train transport fresh fruit is charged on all railways at
half parcel rates.

In regard to the special question of facilities for refrigerated transport, T am
directed to invite your attention to para. 314 on page 378 of the Report of the
Royal Commission on Agriculture in India. For faality of reference, the paragraph
is reproduced bhelow :—

‘' The development of fruit and mill: trafffie.—TIt is further suggested that the
railway authorities should take active steps to encourage the development
of traffic in certain kinds of agricultural produce. Fruit and milk were
the two products most prominently mentioned in this connection. It
does not appear to us that the railways can justly be accused of any
lack of enterprise in respect of either of these or of any unwillingness
to meet their special transport requirements. Ice-cooled vans for the
carriage of the more delicate kinds of fruits have already been brought
into use, chiefly on the N. W. Railway. The extensive employment of
refrigerator or cold-storage vans for this form of traffic must depend on
the extent to which it develops and on the establishment of- col -storage
depots at suitable centres. \?E'e trust that railway administrations will
continue to pursue a liberal and progressive policy in providing  the
facilitias required. In the initial stagos of the development, of industry
such as fruit growing, the agricultural departments uﬁould interpret to
the railway authorities the requirements of the growers in the matter
of facilities on the railways, such ss special vans, rapid transit, and ac.
comiodation at terminal points. When this is done, and provided it is
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clear that the venture offers firm prospects of profitable trafic within
~ s reasonable g:npd of time, we have no doubt that railway suthorities
will do their best to meet the npeds of the industry'’’.

It may be mentioned that more than ten years ago th® E. I. Railway administration
put into service six specially constructed refrigerator vams as an experimental measure.
The scheme was given an extended trial, but had eventually to be abandoned owing
to want of patmu;ga on the part of the public. The vans were subsequently trans-
farred to the N. W. Railway since when they have been in reﬂ:r commission for
the fresh fruit traffic from Quetta and other points, to Calcutta, bay, etc

Provided evidence of the necessary private enterprise was forthooming, the Railway
Board would be fully prepared to re-open the question but you will u&t{ﬂy sppreciate
that it wonld be inadvisable for Railways to undertake the great expense of providing
highly specialised equipment and facilities unless there were reasonable prospects of
the, venture being u success.

8. Rates for Sulphuric Acid in connection with the manufacture of Sulphate of
Ammonia.—8ome .mmunderuhndin¥ nprenrs to have arisen in respect to the statement
that the indigenous production of sulphate of ammonia in the coal fields has been
retarded by the high rates charged on sulphuric acid. Bulphate of ammonia is manu-
factured as a bye-product in the coking planta at Tatanagar, Kulti, Bargkar, Asansol,
Bararee, Jherriah and Giridih, where the necessary sulphuric acid manufacturing plants
have been installed. The raw material used for making sulphuric acid at these centres
is imported sulphur, so that there cannot possibly be any question of the rates on
sulphuric acid affecting the outturn of sulphate of ammonia.

The statement that ‘‘the railways have put up the rates on sulphuric acid while
on the other hand they have reduced the rates on manure and sulphate of ammonia’
is not in accordance with the Railway Board’s information and they would be glad to be

fur(r!:iuhed with specific details relating to the alleged increase in the rates on sulphuric
acid.

8. Rates for Bone Meal.—In regard to the question of bone meal, I am directed to

draw your attention to para. 01 page 82 of the Report of the Royal Commission on
Agriculture in India. !

Bone Meal despatched in. the form of superphosphate is auntomatically treated as
manure, and gets the benefit of the special reduced scale of char applicable to
manures, Where bond fide demands for the consumption of Bone Meal as a manure
exist, the concession rates for manure are applied, as for instance on the E. B.
Railway in the case of bone meal for the tea gardens.

10. Rates for ('igaretdes, Bidi ILeares and Tobaceo.—The classification for thesa
articles is as follows :—

Railway Qwner's
riek. risk,
Biddy leaves . v, e 8 "
(small consignments),
Biddy leaves 0 4

s.quon loads, subject to a minimum weight
or charge of 100 maunds per wagon in book-
s {rom stations oun the broad gauge and
of 8] maunds per wagon in bookings from
stationa on th: metre or narrow gauga).

Tobacoco, country, manufactured .. ‘e [:] 4
Tobacco, country, unmanufactured (which in-
cludes biddy tobacen) .. .- .. 4 .o
Cigarettes . .. ‘e . .
(small consignments), -
Cigarettes .e . e . a 4

(large consignments subject to & minimum
weight for charge of 160 maunds per consign-
ment and to 8. minimum distance for charge
of 400 miles).

No special rates are quoted for imported cigarettes from the ports.
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The railway risk classification for biddy leaves is higher than for country tobacoo
a8 biddy leaves give a very poor wagon load as compared with tobacco. It will b8
seen, however, from the details of the classification given sbove that when a certain
minimum weight is paid for ‘fonsignment.s of hiddy leaves are charged at the same
clamified rate as spplies for tobacoo. Even under this arrangement the charge for
blddy_slduven is less than for tobacco when considered in relation to the wagon space
occupied.

11. Rates for Fresh Milk and Condensed milk.—Fresh milk and condensed milk
by goode train are classified the same, wiz., 6th class at railway risk and 4th class at
owner's risk, but as far as fresh milk is concerned the classification is wvirtualiy
inoperative since this is not a class of traffic that moves by goods train. Fresh milk is
handled by passenger trains, and on railways generally is charged at half parcels rates
whereas condensed milk is charged at full parcels rates. —_—

The East Indian Railway charge milk by passenger train at special reduced rates,
and the following is a comparison of the rates for fresh and condensed milk by passenger
train as also the rates for condensed milk by goods train on that railway,

Milas. Fresh milk. Condensed milk.
- (Passenger Train) Passenger. Goods,
Rs. a. p. Rs. a. p. Rs. a. p.
25 0 2 0 05 0 0 2 1
58 0 3 0 010 0O 0 3 4
100 05 0 1 4 0 0 b5 8
200 0 7 0 2 4 0 010 10
400 011 0 3 70 1 6 2
600 016 0 415 0 115 6
800 1 8 0 6 7 0 2 910

It will be observed that the rates for fresh milk are very substantially lower than the
rates for condensed milk by both goods and passenger trains.

Moreover to facilitate the carriage of market produce, the East Indian and Eastern
‘Bengal Railways also issue Market Vendor's Monthly tickets at specially reduced fares,
also Market, \{ndor’s return tickets, to cover the free conveyance by nger train
of 1} maunds of fresh milk &e‘r ticket holder pér trip, an unlimited number of journeys
being allowed each day in the case of Market Vendor's Monthly tickets.

In view of these facts there is no justification for the allegation that Railways
discriminate in favour of condensed milk to the prejudics of the dairy industry.

12. Rates for Grain and Seeds.—The Railway Board do not consider that any argu-
ment is necessary to establish that low rates for grain and seeds are an economic neces-
sity in the mutual interests of the producers, the consuming public and the Railways.
In so far as the expert trade in particular is concerned, it is all to the advantage of the
Indian producer that he should hbe enabled to sell his produce in the competitive
markets of the world at favourable prices.

The Railway Board are similarly unable to agree with the view that the rates for
grain and seod{ are at an unremunerative level, and the following table comparing the
receipts per ton mile for long distances with the average cost per ton per mile on
the principal Btate managed railways speaks for itself.

Miles. Average cost in pies per ton mile. Rate in pies pef ton mile.
E.LR. NNW.R. G.ILP. E.ILR. NW.R. G.I.P.

600 2:60 412 378, 472 590 749
800 250 412 378 422 521 640
1,000 250 412 378 392 479 568 -

13. (leneral —The Railway Board have dealt at length with the points made in
your speech, and are of opinion that the policy of Indian Railways in regard to rates
and fares stands clear of the charge made that they are indifferent or inimical to the
interests and welfare of indigenous industries. The goods tariffs of the Btate Railways,
in perticular, which contain numerous special reduced rates quoted to encourage the
.development of Indian industries, fully support this contention.
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RECOMMERDATIONS OF THE ROYAL (COMMISSION ON AGRICULTURE.

424, *Mr, Vidys Sagar Pandya: (2) Will Government be pleased to
state. what progress has. been made in carrying into effect the Resolution
of the Council of State, passed on the 17th September, 1928, on the Report
of the Agricultural Commission?

(b) Will Government be pleased to state what deﬁmte steps have been
taken by them to give effect to the recommendations contained in the
Report of the Agrieultural Commission?

Mr. @G. 8. Bajpai: (¢) and (b). A copy of the debate on the Resolu-
tion was forwarded to all Local Governmetits and ‘Administrations, The
recommendations relating to Central Land Mortgage Banks were also dis-
cussed at a conference of Registrars of Co-operative Credit Socicties which
met in Simla last October and commended to the conference of repre-
sentatives of Provineinl Governments, at which the more important pro-
posals made by the Royal Commission were discussed. The Government of
India have since then been engaged principally in considering the very
important recommendations which the Commisgion made ns to the estab-
lishment of a Central organisation for research purposes. The action
taken as regards this matter has already been announced by His Excel-
lencyv the Vicerov in his address to the Assembly on the 28th January.
Other recommendations which concern the Government of India, either
exclusively or jointly with one or more Local. Governments, are receiv-
ing attention now. It rests of course, with Local Governments to give
eflect to the recommendations which affect them primarily.

RECOMMENDATIONS OF THE CINEMA COMMITTER.

425. *Mr. Vidya Sagar Pandya: (a) Will Government be pleased
to lay on the table the views of the Local Governments on the recom-
mendations of the Cinema Committes?.

(b) Will Government state when they propose to take action on the
recommendations of the Cinema Committee?

(c) Will Government be pleased to make a statement on the final con-
clusions arrived at on the proposals of the Cinema Committee?

The Honourable Mr. J. Orerar: The views of Local Governments have
not as yet been secured on all the recommendations of the Committee,
and the Government of India are therefore not at present in a position
1o reach final conclusions or to teske action on the proposals.

Royvar CoMMISSIONS AND COMMITTEES APPOINTED SINCE 1921.

426. *Mr. Vidya Sagar Pandya: Will Government be pleased to
lay on the table the information collected and supplied to Rai Bahadur
Tarit Bhusan Rov, in reply to his starred question No. 881 on the 10th
September, 1028, in the matter of Roval Commisgions and Committees
appointed since 19217

".'ll'he Honourable Mr. J. Orerar: I have laid on the table a list con-
_{f?mmfz the information which was supplied to Rai Bahadur Tarit Bhusan
w0y,
B
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Statement showing the number of Commissions appoinied since 1921, the
personnel and oot of: each such Commisaion,

S;qrial Name of Commission. Personnel. Cost. Remarks.
~ No.

Re.
Chairman.

1 | Royal Commigsion | Viscount Lee of Faraham . | 3,00,000 | Approximate.
onlﬂ rior Bexvices| ' '
mn IB.

Members.

Bir Reginald Craddock.

Bir Cyril Jackson,

S8ir Chaman Lal Hari Lal
Setalvad.

Bir Muhammad Habibullah.

Rai Bahadur Hari Kishan
Kaul.

Mr. David Petrie,

Mr. Bhupendra N'lth Basu,

Mr, R (;E:u

Mr.S. F. wam--Joint- Bec-

retary. .
Mr, A. W. Street—Joint Bec-

“wﬁ'
Mz, P. R. Ray—Assistant Sec-
retary. )

o

Chasirman.

2 | Royal Commission | The Right Hon'ble E. Hilton | 2,87,000 | Approximate.
on Indian Currency Young, D.B.O. )
aad Finance.

ar .

‘Mombers. ]

fir Rajendranath Mookerjee,
K.CLE, K.C.V.0.

Bir Narcot Hastings Yeeles
Warren, K.C.LLE.

Sir Reginald Arthur Mant,
K.CILF. CB.L

Sir Maneckji Byramiji Dada-
bhoy, K.C.LE.

Bir Henry Strekosch, K.B.E.

8ir Alexander Robertson Mur-
ra;, Kt., C.B.E.

Sir Purshotamclu Thakurdas,
Kt.,, C.LE.

Mr Jeha.ngir Cooverjee Ccya- | .

Mr ‘William Fdward Pres.
ton.




QUESYIONS AND ANSWERS.

seNﬁd[ Name of Commission,
o.

Remariks,

3 | Royal Commission
on Agriculture in
in Indias

4 | Indian Fiscal Com-
mission,

Secretaries.

Mr. G. H. Baxter.
Mr. A. Ayangar.

Chairmmmn.

. " Hon'ble Musrouess of
lithgow, D.L.

Members.

Bir Henty Btanley Lawrenoce,
K.CS8.L, 1.C.8,

BircTBhomu Middleton, K.B.E.,

Rai Bahadiir Sir Ganga Ram,
K., C.LE., M.V.O,

. Bir James  Mackenna, Kt.,
C.LE., I.CB, L

Mr. H. Calvert, C.I.LE.,, 1.C.B.

Raja Sir Krishna Chandra
Gajapathe Narayana Deo
Garu, Raja of Parlakimedi,

Mr. M. N. Gangulee, Pro-
fepsor of Agrioulture and
Rural Economy, Calentta
University.

Dr. L. K. Hvder P.HD.
Professor of l2conomies, Ali-
garh University.

Mr. Balkrishna
Rawat.

Sitaram

Chairman.

The Hon'hle B8ir Ibrahim
Ralimtoola, Kt., C.LE.,
Member of Executive Coun-
cil, Bombay.

Vice-Chairman.

Mr.J. M, Keynes, M.A., C.B.,
Fellow of King's College,
Cambridge.

Members.

Mr. T. V. Seshagri Ayyar,
Member, Legislative Assem-
bly. (Retired Judge, High
Court, Madras.)

Mr. Ghanshyam Das Birla,
M.L.C., of Messrs. Birla

Brothers, Ltd., Calcutta.

18,72,784

'3,47,803

Approximate,;

B2
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B;Trial Name of Commisaion. Personnsl. Cost, - Remarks. -
0.

Mr. J. C. Coyjee, B.A,, LL.B,,
Profeasor of Economica,
Presidency - College,
Calcutta.

The Hon'ble B8ir Manekjee
ByramguDadabhoy. Kt.,
C.L.E.,Bar.-at-Law, Nagpur.

Mr. Jamnadas Dwarkadas,

M.L.A., Bombay.

The Hon'ble Sir Edgar Hol-
berton, Kt., C.B.E., Burma .
Chamber of Commerce.

Mr R. A. Mant, C.8.1,, I.C.8.

Mr. Norottam Morarjee of
Meaara. Morarjee Goouldas
& Co., Bombay.

Mr. C. W. Rhodes, -C.B.E,,

. M.L.A.,, of Messrs. Hoare
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Mr, Vidys Sagar Pandya: Does that statement contain information
also about Committees or does it only contain information relating to
Royal Commissions, and will the Honourable Member kindly furnish that
infermation, if he has not given the information about all the Committees.
appointed since 1921 up to date and their cost?

The Honourable Mr. J. Orerar: Yes, Sir, I will supply the Honoursble
Member with that information,

COMPLAINT AGAINST THE Post QrrickE For TAMPERING WITH LETTERS,
BY DR. ANNIE BESANT.

427, *Mr. Vidya Sagar Pandya: Has the ottention of Government
Leen drawn to the signed article .in the New India by Dr. Annie Besant
and reproduced in other papers such as the Hindu dated 18th December,
.1928, reiterating her complaint against the Post Office in the method of
tampering with private correspondence?  Will Government make a full
statement in the matter, taking into consideration the answers given by
the Government to the unstarred questions—

(1) No. 2 of Mr. C. 8. Ranga Iyer,

(2) No. 147 of Khan Bahadur Barfaraz Huss_ain Khan,
and starred question No. 14 of the late Lala Lajpat Rai, on Tuesday, the
4th Beptember, 10287
and the charge subsequently repeated by Dr. Annie Besant in another
signed article in the New India recently?

The Honourable Mr. J. Orerar: I have nothing to add to the answers
to which the Honourable Member refers.

Mr. Vidya Bagar Pandya: In view of the serious allegations subse- -
quently made by Dr. Besant, would it not be very scandalous for the
Government not to make any enquiry into the matter?

The Honourable Mr. J. Orerar: The article to which the Honourable
Member has drawn my attention refers specifically to a‘complaint which
was made at the beginning of last year. The complaint was thoroughly
enquired into before I gave my answer in the last session and it was
found to be totally devoid of foundation. I therefore see no reason for
instituting any further enquiry.

Mr, Vidya 8agar Pandya: Are Government aware of the fact that those
charges were subsequently repeated by Dr. Besant in another signed
nrticle in New India recently, regarding monies sent to her from outside,
whicl she pays to students, which she says do not reach her in proper
time, and has her vakil given any notice or made any represcntation to
the Government in the mutter?

The Honourable Mr. J. Orerar: I hgve explained on a previous occasion
that, neither the Government of Madras, nor any other Government, did
in any way tamper with Mrs. Besant's correspondence or delay any re-
mittances to her address.

Mr. A. Rangaswami Iyengar: Will Government take notice of the fact
that Dr. Besant specifically complained that.remittances sent to her were
not received, and will they cause an enquiry to be made into it?
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‘The Honourable Mr. J. Orerar: I have already explained in respect of
the complaint specified in the article to which my attention has been
drawn that a full enquiry was made and it was elicited that the com-
‘plaint made 'by ‘Mrs. ‘Besant, no doubt under a misapprehension, was
nevertheless entirely destitute of foundation so far as ‘the -action either
of the Goveynment of India or of the (Jovernment of Madras .was con-
cerned. o ' '

Mr. A Rangaswami Iyengar: I am asking whether in respect of the
fresh complaint that she has made, just referred to in Mr. Pandya's
question, Goverr.ment would ecause an enquiry to be made.

The Honourable Mr. J. Orerar: I am not aware that any fresh com
plaint has been made. T am quite convinced that there is no cause for
any compldint on the ground of delay or interference with her corre-
gpondence. Delays in the delivery of postal communications do occasion-
ally arise, and in that case I suggest that the proper course is to make
enquiries at the post office of delivery.

Mr. A. Rangaswami Iyengar: Is the Honourable Member aware that
Jetters from abroad tu Members of this House have been surreptitiously
opened during transit?

Mr. President: The Revd. J. C. Chatterjee.

REPORTED MANUFACTURE AND EXPORT.BY TEE (GOVERNMENT QPIUM FACTORY
AT GHAZIPUR OF MORPHINE AND HERQIN.

428. *The Revd. J. O. Ohatterjes: (z) Has the attention of Government
been called to an article by Mr. C. F. Andrews in the Manchester Guardian,
reproduced in a tecent isaue of she Indian Daily Mail of Bombay. stating,
that the Govermnent Opium Factory at Ghazipur is now manufacturing
opium alkoloids such as morphine and heroin, and that they are exported
to foreign countries?

(b) Will Government be pleased to state whether the statement is cor-
rect partially or substantially?

The Honourable Sir George Schuster: 1 think, Sir, it will be conve-
nient if 1 answer questions 428 to 480 together. 1 am anxious to supply
an explanation of the whole position and I have found that I could do
this best by re-arranging the heads of the questions.

The Government have seen the article referred to and have already
jssued a Press communiqué on 20th January, on the subject.

No heroin has ever heen manufactured at Ghazipur and the products
which have to be considered in dealing with the points raised in the ques-
tions are pure morphine, crude morphine and medical opiunr.

Pure morphine has been produced in Ghazipur for many years and i3
a necessary and beneficinl drug for medical purposes. Except for one
cousignment of 430 Ibs., sent to the United Kingdom in 1923-24, it has
never been exported. but has all been issued in India to medical store-
keepers to Government, Government dispensaries and licensed druggists.
The amounts manufactured have been as follows: (The year referred to
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is the administrative year in the Opium Department which ended on
October 81 up to 1926 and thereafter on Beptember B0).

1920-21 . .. . None, owing to the exist.
cnce of a sufficient
uupELy at the beginning
of the year,

1021.22 .e v . . 84 1bs,

1922.23 - . . . 130 ,,

1928.24 . . . . 28 ,

1024.28 . . aa .. 155 ,,

1925.26 .e . .e . 158

19286.27 . . ve .e 142

1927-28 . . . e 186,

Crudz Morphine was. first mannfactured in 1923-24 and all that has
been made has been exported to the United Kingdom, except a small
quantity retained for refinement into pure morphine for issue in India.
The figures for exports of this drug are as follows:—

192824 .. .. .- .. 4,050 Ibs,
1924-25 . .. .. . 2,000
1025-26 .. . . .. 5240
1926.27 .. .- - .. Nil.

1927.28 .. .. .. .. 1100

These figures do not exactly correspond with some of the figures taken
from the statistics supplied to the League of Nations which, since 1926,
huave been made up for the cnlendar year.

The manufacture of crude morphine was originslly started in order to
use up accumulated stocks of contraband opium. The product was ex-
ported only to the United Kingdom to fill definite orders placed with the
High Comnrissioner for India by persons authorised by the Home Office
to import the drug. It is a necessary drug for medical purposes, and the
experience of the Great War showed how important it was to have some
reliabla source of supply. The needs of the United Kingdom for medi-
cal purposes may be met either by the supply of crude morphine or by
medical opium and therefore the supply of the two commodities must be,
and has always been, correlated together.

I may state that, although the Government of India, owing to the
procedure adopted, were satisfied that the crude morphine exported by
them only went into proper hands, they have actuslly, since March, 1928,
stopped ite manufacture and are turning instead to the manufacture of -
codeine, a preparation which, although in its chemical analysis closely
rescmbles morphine, is actually classified in technical language as &
“‘harmless and non-habit-forming drug’’.

In order to complete the picturc of what the Government of India is
doing in this field, T may also give particulars of its business in medical
opium. The whole of the exports from India in this case also have gone
to the United Kingdom, with the exception of one small consignment, sent
in 1924-25 to the United States of America under special circumstances of
which the India Office was cognisant.
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The exports of medical opium, which have all been made solely for
medicinal purposes and under strict control have been:

1928.24 . - ‘e . 54,400 lbs,
1924-25 .. . . . 182,000 ,
1926-26 . e .- . 96,000 ,,
1926-27 . . . . 71,000 ,,
1927.28 .. .. . .. " 78,800 ,

I think that the information which I have given will make it clear
that although the figures. quoted in the articles referred to were substan-
tially correct, the general inference drawn is not fair to the Government
of India. The figures which I have now given show that it was an entirely
exceptional occurrence that the exports of crude morphine from 1928 to
1926 went to so high a figure, that in the following years the figures were
greatly reduced. and that the export has now ceased ultogether. Fur-
ther, not an ounce has ever been exported except for medical purposes
under striet control.

The Government of India welcome the vigilant scrutiny which men
like Mr. C. F. Andrews, the writer of the article, apply to this subject,
and are in entire agreement with his object which is to stamp out the
trade in noxious drugs. ‘The Government of India, by deciding in 1926
in effect to eliminate its export trade in opium, exeept for medicinal pur-
poses, voluntarily submitted to the financial sacrifice of several crores
per annum of revenue. Having given a lead {0 the world in this wayv
they certainly do not intend to go back upon it.

MANUFACTURE OF LARGE QUANTITIES OF MORPHINE IN INDIA.

+420. *The Revd. J. 0. Ohatterjee: (o) Is it a fact, as stated by Mr. C. F.
Andrews, that whereas in 1921 there was no manufacture of opium alkoloids
and in 1922 only 15 kilos were manufactured, in 1828 as many as 1,977
kilos, or in other words more than two .tons of morphine, were manu-
factured at Ghazipur, and placed on the world market?

(b) In view of the above development, is it not & fact that India is
becoming one of the principal suppliers of merphine for the world?

NamEs oF COUNTRIES TO WHICH MORPHINE HAS REEN SUPPLIED FROM
GraZreUR.

$430. *The Revd. J. O. Ohatterjes: (a) Will Government be pleased
to supply a statemeni showing names of countries to which morphine has
been supplied from the Ghazipur factory and the amount supplied to
each, from the year 1922 to 1927, inclusive?

- (b) Will. Government be pleased to state if this supply of morphine to
those countries has been for purely medicinal purposes?

ApmrssioNn oF INDIANS TO THE CEYLON CIviL SERVICE.

481. *The Revd. J. 0. Ohatterfee: (a) Will Government be pleased
to state the numbers of Singhalese British subjects serving in the Indian
Civil Service, and of Indian British subjects serving in the Ceylon Civil
Bervice?

+ For answer to this question, aee answer to question No. 428,
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(b) Is it a fact that, while Binghalese British subjects are eligible for
entry into the Indiau Civil Bervice, British Indian subjects are not eligible-
for the Cevlon Civil Service?

(¢) If the answer to part (b) is in the affirmative, will Government be
pleased to elate if they would be prepared to either press for the opening
of the Ceylon Civil Service to Indian British subjects, or to declare Bingha--
lese candidates ineligible for the Indian Civil Service?

The Honourable Mr. J. Orerar: (a) Five Ceylonese British subjects
are now serving in the Indian Civil Service. Government have no in-
formation as to the number of British Indian subjects. serving in the
Ceylon Civil Service. .-

(b) T would invite the Honourable Member's attention to the reply
that I gave on the 21st September last, to Maulvi Savvld Murtaza Sahib-
Bahadur's question No, 825.

(¢) The matter hag received Government’s close attention on more
than one occasion; but the conclusion reached was that, in present cir-
cumsiances, there is no practical advantage to be gained from the action
pugeested.

=27}

Meprcar InspeOTION OF ScHOOL GIRLS.

482. *The Revd. J. O. Ohatterjee: (¢) Will Government be pleased to-
state, what, if any portion of the grant made to the Delhi Administration for
the medical inspection of school children was expended on the medical
inspection of school girls?

(k) If no provision was made for the medical inspection of school girls
in Delhi Province, do Government propose to direct that girl scholars
should be given thc benefit of medical inspection, equally with boy
gcholars? '

Mr. @. 8, Bajpai: («) No portion of the grant was expended on the-
medical inspection of school girls.

(b) The question of extending medical inspection to school girls will
be conridered after some experience has been gained of the system of
medieal inspection of boys.

The Revd, J. 0. Ohatterjee: Are the Government aware that the
Municipality of Delhi, finding that Government makes no provision for
the medical inspection of girls, have introduced it, and if so, will Gov-
ernment watch that experiment and take early steps?

Mr. @. 8. Bajpal: I shall certainly pass on the information furnished’
by the Honourable Member to the Chief Commissioner of Delhi, but 1
think he is equally in a position to do it direct.

The Revd. J. 0. Ohatterjee: If you will give the money.
Mr, @. 8. Bajpai: For passing on the information?

MEDICAL TREATMENT OF SCHOOL CHILDREN AFTER INSPEOTION.

483. *The Revd. J. O. Chatterjee: What provision is made to ensure-
that scholars found by medical inspectors to be in need of medical treat
ment receive the necessary treatment?
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Mr. @. 8. Bajpai: A slip giving the name of the disease, from which
s school boy is suffering, is sent to his parent or guardian for information
and action. The boy is entitled to treatment, free of charge, at any of
‘the public hospitals or dispensaries in the Delhi Province.

The Revd. J. O. Ohatterjes: Arc Government aware that the rondi-
tion of the parents is such that those slips are very seldom used at all?

Mr, G. 8. Ba]pﬂ: I am quite prepared to take that fromm the Hon-
-ourable Member.

The Rewd. J. 0. Ohatterjes: Are Government prepared to consider the
possibility of medical clinics for school children?

Mr. G. 8. Bafpal: Does the Honourable Member suggest that the
hospitals and dispensaries in the Delhi Province do not provide clinics
for children?

The Revd. J. O. Chatterjee: I do not suggest that, but they are very

inconvenient to get at. What I mean is that they should be more reach-
ahle than they are at present.

Mr. G. 8. Bajpai: If thc Honourable Member suggests that there
should be special clinics, I am not prepsred to give an answer off hand

‘but I am quite prepared to ask the Chief Commissioner to consider the
-enggestion.

The Revd. J. O. Ohatterjee: That will satisfy me.

ExTENsioN oF Drrmi ProvINOE.

484, *The Revd. J. O. Ohatterjee: (a) Has the attention of Govern-
‘ment been drawn to an address presented by the President and Municipal
Commisgioners of Delhi to the Honourable the Chief Commissioner of Delhi,
in the course of which they represented to him the earnest wish of the
people of Delhi and its environments for the extension of Delhi Province,
and pointed out the handicaps suffered by the people of the Province owing
‘to its ‘microscopic’ size?

(b) Has the attention of Government been further called to the Report
prepared by a Committee of the Delhi residents on provincial redistribution,
-outlining a scheme for a much enlarged Province of Delhi, extracts from
‘which scheme appeared in the Hindustan Times of January 6th, 19207

(c) Will Government be pleased to state if they are sonsidering the
-question of enlarging the Delhi Province ?

(d) Will Government be plensed to state if they have submitted any
proposals to the Indian Statutory Commission for the extension of Delhi
Provinee?

The Honourable Mr, J. Orerar: (a) and (b). Government have seen
newspaper accounts of the address to the Chief Commissioner referred
to in () and of the report referred to in (b).

(c) and (d). No. -

The Revd. J. O. Ohatterjee: May I ask whether Government are oppos-
.ed to the proposal for the extension of the Delhi Province?
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:The Honourable Mr. J. Orerar: Government have not taken that ques-
tion into consideration as yet.

'®he Revd. J. 0. Ohatterjee: May I ask if Government will be pre-
miared to take this into consideration at an early date?

The Honourable Mr. J. Orerar: In due course, when the matter
arises, Government will no doubt give very careful consideration to any
proposals that may be made in that behalf.

‘CoST OF MAINTENANCE OF THE WESTERN EXTENSION OF DELHI.

435. *The Revd. J, O.. Chatterjee: (a) Is it a fact that the Delhi Muni-
cipality is allowed an annual grant of Ra. 25,000 only for maintenance of
the Western Extension and other developed areas, whereas the Munici-
pality has :to spend considerably over a lakh per anhnum on the main-
tenance ?

(b) If the answer to part (a) be in the affirmative, are Government
prepared to comsider the question of -allotting the entire income of ‘these
areas to the ‘Dealbi Municipality for their maintenance?

Mr. @G. 8. Bajpai: (¢) Information has been called for from the Chief
Commissioner, Delhi, and will be supplied to the Honourable Momber on
receipt.

(b) The Govemnment of India propose to await the 'Chief Commis-
sioner’s reply before considering the matter.

e Brecar PropraM 1w Pmrar Ormry.

436. *The Revd. J. O. Ohatterjee: (a) Are Government aware that the
streets and ‘bazaars of Delhi City are infested with an army of beggars
and mendicants, some of whom are suffering from disfiguring and infectious
«lisenses ?

(b) Are Government prepared to undertske legislation to deal with the
beggar problem and as a first step towards its solution to assist the Delhi
Municipality with financial aid for the provision of a suitable poor house?

Mr. @G. B. Bajpai: (a) Government are aware that & number of beg-
gars, some of whom correspond to the description given by the Honour-
‘able Member, are to be found in the streets of Delhi.

(b) Provision already exists im section 151 of the Punjab Municipal
Act, which has been extended to the Delhi Province, to deal with import-
unate and none too beautiful mendicants. They have received no appli-
cation from the Municipal Committee of Delhi for a grant towards the
construction or maintenance of a poor house,

The Revd, J, O. Chatterjee: May I ask whether, if such an application
is received, the Honourable the Education Secretary will be prepared to
«onsider it favourably?

Mr. G. B. Bajpai: I am not prepared to say that I shall be able to
consider it favourably, but I shall certainly comsider it. The decision will
depend upon the circumstances of the case.
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APPOINTMENT OF A NON-OFFICIAL INDIAN TO AN ADDITIONAL POST ‘oF
MemBER OF THRE RAILwWAY BOARD.

487. *Pandit Hirday Nath Kunzru: (a) Has the Becretary of Btate

recently sanctioned the creation of an additional post of Member of the
Railway Board?

(b) If 8o, what will be the duties of the new Member? Will he deal
specially with labour questions?

(¢) Do Government, in response to the demand repeatedly made by
the Assembly for the apppintment of an Indisn to the Railway Board,
propose to select & non-official Indian for the new post?

The Honourable Sir George Rainy: I am not at ]iresént in o position to
make a statement, but I hope to be able to do so at & very eatrly date.

Dilw&n Ohaman Lall: May I take it that the Honourable Member will
take into consideration the desire of this House that there should be an
Indian Member of the Railway Board?

The Honourable Sir George Rainy: The House may take it for granted:
that the frequently expressed desire in many quarters of this House is
constantly present to the mind of the Government of Indis

UNSTARRED QUESTIONS AND ANSWERS.

REPORTED SMUGGLING OF COCAINE INTO INDIA,

215. Khan Bahadur Sarfaraz Hussealt Khan: (a) Has the attention
of Government been drawn to the report published in the issue of the
Statesman of January 22, 1920, page 12, under the heading ‘‘Cocaine
menace in India—League Report—Drug smuggled from Far East"'?

(b) If so, will they please state if the statement ‘‘Sir John Oahbell
gave details of the considerable decrease in the culture of the poppy in
1926-27. He described cocaine as being still a more serious menace than
opium, and said the quantity of coecaine smuggled into India was 41 times
larger than the quantity legally permitted’’ is correct?

The Honourable Sir George Bchuster: (a) Yes.

(b) Yes. The amount of cocaine imported into India in 1927 under
license was 65 lbs. The seizures of contraband cocaine amounted to 285
lbs., and as the usual formula taken is that the seizures represent, appro-
ximately, one-tenth of the illicit traffic, the quantity of cocaine smuggled
into India is caleulated to have been 41 times the amount legally imported.

CONSTRUOTION OF A CULVERT AND OVERBRIDGE AT BARAUNI JUNCTION ON
THE BENGAL AND NORTE WESTERN RArmLway,

216. Khan Bahadur Sarfaraz Hussaln Khan: (a) Has the attention
of Government been drawn to the letter published in the issue of the
Bearchlight of January 28, 1929, page 8, regarding the comstruction of
a culvert and an overbridge at the Barauni Junction of the Bengal and
North Western Railway Station? '
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_ (b) If 8o, do they propose to consider the desirability of the construc-
tion of a culvert and an overbridge and thus redress the grievances of the
people of the locality as suggested in the letter? ' B

Mr. A A. L, Parsons: (a) Yes.

(b) T am sending a copy of the Honourable Member's question to the
Agent of the Bengal and North Western Railway in order that he may con-
sider whether any action is needed. ' -

RECOGNITION OF THE BENGAL AND NORTH WESTRRN RAILWAYMEN'S
ABSSOCIATION,

- 217. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention
of Government been drawn to the resolutions passed at the Joint Sessions
of the 8th and 7th Annual Conferences of the Bengal and North Western
Railwaymen's Association held on 22nd January, 1928, reported in the pro-
ceedings of the Conference for the years 1926 and 19277

(b) Will the Governinent be pleased to state if it is a fact that the
Bengal and North Western Railwaymen’s Association was registered on the
80th of August, 1928, under the Trade Unions Act, XVI of 19287

(¢) If so, will Government please state if the Agent, Bengnl and North
Western Railway, was requested by the said Association to recognise it?

(d) If so, will they please state if the Association has since been re-
cognised by the Agent?

Mr. A. A. L. Parsons: (a) Yes.

(b) It iz understood that this Association has lately been registered
under the Trade Unions Act of 1926.

() Yes.

(d) Government understand that the Agent of the Railway is making
enquiries regarding the registration of this Asseciation and its claims to
represent railway workmen, and that, if these are found to be in order, he
will be prepured to deal with it regarding such general matters as concern
the welfare of the railway workmen.

DEPLORABLE CONDITION OF THE SUBORDINATE STAFF OF THE BENGAL AND
Nomrts WasTERN RAILWAY.

218. Khan Bahadur Sarfaraz Hussain Khan: (a) Is it a fact that the
Bengal and North Western Railwaymen's Association drew the attention
of the Bengnl and North Western Railway Home Board and the Railway
Board to the deplorable conditions of the subordinate staff of the said Rail-
way?

(b) Tf so, will Government please state what action has been taken .to
redress their grievances ?

Mr. A. A, L. Parsons: (a) Government believe that this is so.

(b) The mntters are within the competence of the Agent, hut Govern:
ment are making enquiries from him and will communieate with the Hon-
ourable Member in due courge.



ELECTION OF A MEMBER TO THE COUNCIL OF THE INDIAN
INSTITUTE OF SCIENCE, BANGALORE,

Myx, President: I have to inform Honourable Members that Mr Shan.
mukham Chetty has been elected to represent the Assembly on the (‘ouncil
of the Indian Institute of Science, Bangalere.

ELECTION OF MEMBERS FOR THE COMMITTEE ON PUBLIC
ACCOUNTS.

My, President: Non-official Members of the Assembly will now proceed
to elect four members to serve on the Committee on Public Accounts in
place of the four members, who have retired in acoordance with syb-rule
(4) of rule 51 of the Indian Legislative Rules. There are six candidates
whose names are printed on-the ballot papers which will now be supplied -
to' Honourable Members in the order in which I call them.
" (The ballot was then taken.)

THE PUBLIC: SAFETY BILiL-rcontd.

Mr. President: The House will now resume further debute on the Pub-
lic-Safety Bills

Mr. M. Keane (United Provinces: Nominated Official): Mr. President,
this is the first time I have heard these debates. I was not in the Assemb-
ly during the Simla Session, and I could only know 'hy newspapers and
by lobby conversations—dangerous conversations, those lebby conversa-
tions—the course that the debates took during the 8imla BSession.
And I understood then from the newspapers and conversations that thé
debate at that time was rather of a bitter nature. The weather was dis-

tinetly squally, and eventually, as we know, the Government ship went
down. :

-.Any. observer, I think, during the past two days would have noticed
that the atmosphere now is very different. During these two days all has
been calm -and clear, and .I-have no reason to suppese that to-day will be
any different:

The Honourable Diwan Chuman Lall, who is not present at the mo-
ment, being a man of very great earnestness, is occasionally inclined as
earnest people are, to introduce s little disharmony; but even he did not
disturb the general atmosphere, and all through we have had peace, almost
repose, except perhaps for one brief moment, when Mr. Ranga Iycr, with
the zenl and persistence, and possibly a little of the intolerance, of a con-
vert! (Laughter.) turned and rent and trampled under foot our amiable
friend, Mr. Gava Prasad Singh. Mr. Gaya Prasad Singh introduced a
gimple little motion, by way of opening the proceedings, a motion for cir-
culation, verv innocent in itself. He travelled the woll-worn paths that we
had been accustomed to see him and others travel n thousand times, but
for some reason or other it roused the wrath of Mr. Ranga Iyer. It re-
minded me of one oceasion when T was lying quietly on the edge of a golf
links in Dorset and T saw, as one does see in those sylvan places, a rabbit
come out nibbling away and pleasantly strolling the paths he had always

(520 )
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followed. To my horror and his, a stoat suddenly appeared and desth was
at his throat before he knew it. That was what Mr. Gaya Prasad Singh
must have felt. Apart from that little ripple, sll hag been very quiet.
It has been pointed out already that, without exception, every single Mem-
ber has condemned communism in the form in which it appears to-day.
No Member wishes to see communism introduced into or obtain a hold in
sny part of India- One might suppose, in circumstances like that, with
such initial agreement on a fundamental point, that that spirit might have
taken the House a little further towards final agreement, but that has not
been the case. Honourable Members opposite are held back by what I
would charncterige as e mental attitude. They are held buack by the
feeling which appears to be ever present to their minds, that repressive
laws are the issue in question, and a repressive law is in itself damnable.
It is a recreation with Honourable Members to search the judicial codes of
half the world to discover laws or the absence of laws in those countries to
support their own pleading. They come here after studying those laws
12 Noom and they produce those codes and say, here is China, here is

* England, here is Czecho-Slovakia, Peru and in none of these
freedom-loving countries have they got a single law to correspond. with the
law that you seek to introduce now. My Honourable friend Mr. Cosgrave,.
unfortunately almost indelicately also entered into this field and he showed
clearly that, as far as this particular case was concerned, this was not
correct. Hs showed that the laws of other countries were on a par
with the law that was now being introduced. This of course, as is usually
the case, was followed by contradictions from the other side, especially
-from Diwan Chaman Lall, and I have no doubt that other lawyers when,
they come to speak on the subject, will give us the benefit of a first claas
display of forensic fireworks to show that this is entirely wrong. Even my
Honourable friend, Mr. Rangaswami lyengar also entered into the field—
I do not want to say very much about Mr. Iyengar's speech, because we
on this side recognise Mr. Iyengar as one of the best braihs in the Congress
Party—and he did not do himself justice in that speech. We know the
cause, and all sympathise with Mr. Rangaswami Iyengar, I'm sure, when
he speaks again some other day, he will do himeelf more justice than he
did yesterday. The point that I would like to make is this: this continu-
ous searching throughout the countries of the world for laws to prove this
and laws to prove that, is not really very relevant to the matter under con-
siderntion. We are not all lawyers; we are practical men, most of us,
denling with administration, and the point that seems to me we are liable
to forget is that every country in these matters has its own conditions
which are never really entirely paralleled by conditions in other countries.
(Hear, hear.) Tt has got its own traditions which bind its present with its
past and with its future. It has got its own problems to solve in ite own
wav and we as legislators here and as practicn] men have to solve those
problems. T would say to those who are lawyers, forget it and let us try
to solve our problems. The problem that we have before us here
ix the problem of the maintenance of ordered Government. If
there were a native Government here, as has been pointed out over and
over again, they would take, I do not say the same measures, but they
would take measures of some kind to meet what is admittedly a great
menace; measures they must and would take. FEverv countrv in Furope,
and most countries outside Europe, have taken similar measures. They
are all perfectly alive to, perfectlv aware of, the menace that is bcfore
them, and they have all taken adequate measures. And T say, if there
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were a stromgly established responsible government in this country—and
we ourselves are pledged. doubly, trebly pledged, pledged by every solemn
assurance that we will do our very best to see established a responsible gov-
ernment in this country—-if there were such a Government, they would have
“taken gimilar mensures When such n Government is established in this
country, then I sny that that Government will be bound to take measures to
meet this mensco. That is the right that we claim, the right that we ought
-to expect this House to give us as long as we are the Government responsible
for the administration of the country. That is an elementary right and that
right we claim. In my own personal opinion, I would add that we have
all the more right to claim it in the peculiar circumstances of this country.
T will not go as far a8 Diwan Chaman Lall went yesterday—though the
Honourable Pandit Motilal Nehru did not contradict him, no doubt he will
refer to it later on himself—I will not go so far as to say that the creed,
ghe cardinal dogma of the creed of the Congress Party is to foment industrial
ispute.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
madan Urban): Who said that?

Mr. M, Keane: That is what I understood Diwan Chaman Lall to say.
'The published report of his speech will show if he said otherwise. He pro-
duced the Bill and read out the clause and said, ‘“You can catch Pandit
Motilal Nehru and- his Party under this law for fomenting industrial dis-
putes, if you want to. These are the very things they would do.  This
is part of their creed.”” At any rate that is what T understood Diwan
'‘Chaman Lall to say yesterday.

Pandit Motilal Nehru: He himself said that would be a false charge.

Mr. M. Keane: I would be very sorry to disagree with my Honourable
friend Pandit Motilal Nehru. We are old friends and he and 1 ought not
to quarrel now. I may say st once that if the Honourablo Papdit defi-
nitely says that it is not the creed of the Congress—no one has a better
claim to say what is the creed of the Congress—if the .Pandit definitely
says that that is not the creed of the Congress, T accept it, I understood
from my socialist friend Diwan. Chaman Lall that that was the creed of
the Congress. I am sorry Diwan Chaman Lall is not here, but I remember
“he distinctly said that the Congress was out to foment industrial and agra-

“rian disputes.
Honourable Members: No, no.

Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan Urban):
What is the present form of Government in the country?

Mr. M. Keane: T will leave that point to the Honourable Pandit. At
-any rate my Honourable friend the Pandit will recall to his mind that period
-of peace and goodwill in Caleutta last Christmae when there were some
very inharmonious discussions in his Party, and he will remember that it
-disclosed clearly the existence at least of one wing of his Partv whose
_avowed nim is the overthrow and subversion of the present Government,

Honourable Members: No, no. Of the present svstem of Government.
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Mr. M. Keane: All right; that at any rate shows that there is a portion
«of the Party holding those views. Now my point is this. 1t is my per-
-sonal opinion, and we as Back Benchers have not got to concern ourselves
Jrimarily with the broad policies that the Government have to deal with,
but within our own lines we can deal with these questions, my own per-
sonul opinion is this that the communist foreigner—1 do not want for a
-moment to be misunderstood on this point—the doctrines and the methods,
and the final aims of the communist Bolshevik party are as wide as the
poles apart from the doctrines and methods, and final aims of the Inde-
pendence party. My point is this. Any person, like our friend the Bol-
shevik from outside, with little knowledge of the realities of Indian polities,
might very well be forgiven for thinking that there is already a party in
India—since their immediate aim is the overthrow of the existing Govern-
ment, and that too is his immediate aim—the communist might very well
be forgiven for thinking that there is in India a party which is preparing
the soil that he can later sow with red revolution. UThe foreign Bolshe-
-vik will say to himself, or might easily say to himself, this is good, there
is & pest being prepared ready for me, and I will come and lay there the
cuckoo's egg- The cuckoo will come and thank the kindly hedge sparrow
for building him a nest and there he will plant his egg and he will watch
complacently while the peaceful hedge sparrow hatches it out. And later
on the hedge sparrow will be surprised to find that the voracious young
ouckoo fledging has kicked his foster brothers out of the nest to die in the
diteh, and it will rule the nest alone. That is what the result would be.
Tf, therefore, these conditions prevail in Indin, it is my opinion nt any rate
that it is all the more essential that in this country, whatever the laws may
be elsewhere, we rhould be in a position to meet that menace.v

Honourable Members on this side are continually being faced with the
pogey of repressive laws. It is a shibboleth that has done service in the
past, is doing it in the present, and will not fail to do it in the future. I
would say to all those Honourable Members who are at all disturbed by this
bogey, this repressive law cry repeated again and again, that it is their
duty to examine this question with the greatest possible care. I blame no
Member for examining with the minutest care any law.that seeks to intro-
duce n precedure that is in any way .abnormal ; but members should decide
for themselves: “‘Is it a repressive law? Ts it what it is stated to be?’” Over
and over again, during the course of the debate in this House, it has been
shown that, g0 far from being a repressive law in tHe ordinary sense of a
ropressive liw, it is the reverse. Tt is not a law under which the Honour-
able the Home Member can sit in his place and write an order and have it
issued on anv man, and that man is taken awav to a place where he will
be heard of no more. That would be, no doubt a repressive law. And,
mark you. Sir, what comparison is there between the power in this Bill
and that power under which our admirable Soviet Government acted just
now, a few days ngo, towards the erstwhile Great Corarade Trotsky who
was served with an order to remove *himself, .his family and his oxen and
arser forthwith from the territorv of Russin. He war served with such
an order, without appenl, as is not the case here. Tt has been pointed out
aver and over again, and T will restate it again, that in this Bill which is
hefore this House for consideration—and I would like Honourable Members
from all parts of tha House to remember this—there is an appeal to three
Fndees to consider the cease of any man. This is not repression.
The procedure slone is new, but the law is not a repressive law.
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1t is u law which gives 4 man s perfect right to appear
before three Judges, experienced Judges, before any arbitrary order can be
carried into effect against him. And when the order is made, the removal
will be postponed until after the appeal is considered; and the order will
stund only in case the appeal is not allowed. That is all that the order
means. And yet 'there is all this talk of repressive laws, all this com-
purison of the laws prevailing here, the laws prevailing there and the laws
prevailing everywhere. We are told we must not have any law that is not
in existence anywhere else. That surely means and shows the slavish
mentality that Mr. Gaondhi is continually trying to exorcise. Why must
we not have a law here which is not in existence elsewhere? There is an-
other thing, Sir. It is a peculiar, a very serious thing, one which is notioe.
able, always, that it is only in the casre of laws which allow the Govern-
ment of the country to deal promptly, efficiently and effectively with an
evi] that this cry is raised. We have introduced lawg in this country, in
advance of the countries of Europe by half n century, laws which helped
the agricultural part of the population, which gave them rights of occupancy
in their land. So far back as 1859 we passed laws securing to the people:
of this country rights in their lands; laws which existed, as far as I know,
in no European country at all. It was years before the first of a series
of similar lawe was introduced in Ireland. There was no cry then that
we were introducing laws  which no other oountry had inh'od_ucad.
England has always been known as the home of freedom, and America of
course is peculiorly free, and they have no such laws. We have in this
country bad the railways nationalised ; they belong to the State. No ob-
jection is rnised that England has not nationalised her railways. It is: only
in tho case of an act to make the Government of this country more effec-
tive, that an outery is ever raised. This iz tho point I wanted to
deal with, because, as far as T can see, it is the only one point that is
heing sought to be driven home. Mr. Birla, in his interesting speech yes-
terday, said his objection was to this vepressive Inw. That was his point.
e told us he objected to communisin, that he disliked communiem; but
bis mind wns troubled, rightly troubled. But T want to say to him that
hiz trouble has no real basis; his trouble need not be there.

The point which T want to emphusise is, [ want ull Honourable Mam-
bers 1o see thal, in order to meet a menusce that has been_ recognised as 'a
dangerous menunce by every country in Europe, all we seek-is t,hafi they gll\e
to the Govornment which is existing, rightly or wrongly—but existing, the
power of exercising that responsibility which it holds, of maintaining the
peace and prosperity of this country. This law enables that to be done,
and it enables it to be done in a way that neoed offend the conscience of nc
Member who looks at it from the proper point of view and in the right
gpirit. T have done, Sir. (Applause.) ‘

Mr. T. Gavin-Jones (United Provinces: Furopean): Sir, when I spoke
on the Public Safety Bill in the last Session, I expressed my surprise thulLtt
this wns considered to be u contentiour Bill; and I am sure that it wo
not now be considered n contentious measure, if only . Honoursble Mem-
hers who opposed the Bill in that Session would forget what they s'm}fl thet;,
and consider the question on its merits, without suspicion, and wﬂ_: ltgut' he.
lure- of using it as @ stick to beat the Government, to use anyisﬁxctowz -
sut considering what the consequences are. Fu:at of a}l. Iﬁw aC to 0 e{;
some.criticism of the Government. I agree entirely with Mr. Cocke an
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Mr. Kangs Iyer in what they said, that t-hey could not underst.a.nd why the
Bill was being sent to a Select Committee. It has already been before o
g&]ent Committes, and I fail to understand why it should be sent again

wever, the Government in their wisdom, think that it is necessary, and
1 aoccept it. The Honourable the Home Member, in his speech, told us
that he could not consider the question of dealing with the Indian com-
munist ut the moment, and he preferred the policy of ‘“Wait and Bee'".
Now, Sir, this is not the time to wait and see, and I would press the
Government to consider that side of the question now. We begged him in
the last Segsion to gonsider it. If he had done so and stated clearly what
he intended to do I feel sure that this Bill would have passed through
without opposition.

The Honourable Diwan Chaman Lall, in Lis eloguent and clever speech,
said a great deal about criminal law and why this trouble cannot be dealt
with by the ordinary crithinal law. Now, I am not a lawyer, but I under-
atand that the criminal law cannot deal with a man unléss it can prove
him to be a eériminal. This Bill is to deal with potential
oriminals. It is to deal with men whe slip through the Immigration
Luw, which we wafe endeavouring to introduce. We do not want
undesirable people to come to this country to stir up revolutionary
irouble, for, howéver well you may handle vour passports, they will slip
through. This Bill ix not to deal with the ordinary residents in the
country. As the last spenker hias pointed out, there is nothing for the
ordinary resident in this country to fear. 1t is only to deal with those men
who hnve slipped through and got into this country for evil purposes.
Diwan Chaman Lall also quoted fromn o number of speeches that were
made at the Iast Session, and he went through a list of the dreadful things
that were prophesied, and he asked, have all these things happened? Hae
the country disintegrated? Has the fabric of society broken up? Now 1
ask Diwan Chaman Lall, is he going to wait till the fabrie of society has
broken up hefore he considers a law which is being enacted to deal wilh
the difficulty? Surely he must know that the fabric of industry is break-
ing up and must be dealt with promptly, And this is what we on this
side of the Houwe are pressing the Government to do, and this measure
has been placed before us as their idea of what ought to be done firat. The
difficnlties and troubles are inereasing. I have here a telegram which Sir
Victor Sasroon has handed over to me. It is dated yesterday and reads:

“Pathan murders and disturbances still continue. Workers hoasting victory for Red
flag. Mill snd railway workshops closed.”

Sinee then Sir Vietor Sassoon has received another telegram last night
in which it is said that communal riots are feured nnd disturbances are
inerensing.

Mr. A, Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-Muluoan-

madan Rural): Communal? You mean communistic?
Mr. Jamtiadas M, Mekita: What has that to do with {he Bill?

Mr. T. Gavin-Jones: In this country Honourable Members know per-
foctly well that when trouble is stirred up, when riots oceur, it is u]“u}n.
turned into commutial strife. That is the danger of playing with fire in
this country. Now, BSir, a loi has been said about Bombay, but Bombay
iu not the enly town in which there has been further trouble, In Bengal,
in Caleutta, we have tlie Gloster Jute Mills which have been closed for
gix minths and no one ean find out what the trouble ix.

¢ 2
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Diwan Chaman Lall (West Punjab: Non-Muhammadan): Oh yes, you
'Mr. T. Gavin-Jones: It is entirely worked up by agitation and it is ome
%f thi:; most flagrant cases of intimidation and at the back of it all is Mr.

pratt.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): What is the evidence?

Mr. T. Gavin-Jones: In Cawnpore only two or three days ago we had a
lightning strike in which one of the mills closed down for two days. The
men went out on a complete misunderstanding which had been aroused
by agitators. They were so ashamed of it that thoy came back in two days.

An Honourable Member: There was no Spratt!
Mr. T, Gavin-Jones: There was no Spratt, but there was Bradley,
An Honourable Member: Still they came back.

Mr. T. Gavin-Jones: Last Session when I told you what was happening
in Cawnpure, I was severely heckled during my speech for not saying what
Europeans had to do with all that. I have since discovered that Mr.
Bradley was actually in Cawnpore when this Bill was being discussed. Not
only that. When the Bill was sent to Select Committee he thought his
time was up and I am credibly informed he bid farewell to his assdciates
and thought of clearing out of the country, -After that the Bill was not
passed, and he is still at large in the country.

Mr, K. Ahmed (Rajshahi Division: Muhammadan Rural): Why do
you not increase their pay?

Mr, T. Gavin-Jones: Sir, I will tell. the Honourable Member in a
minute why we do not pay higher wages.

Mr. K. Ahmed: He could not do so last time.

Mr. T. Gavin-Jones: I will come to that in one minute. Now, 8ir,
Mr. Kelkar seems to have & very benevolent attitude towards communist
propaganda and has rather a soft corner in his heart for Mr. Bradley. He
has even composed a piece of poetry about him. I have had a piece of poetry
handed to me by a budding poet in this House who, I think, has made a
better picce of poetry than the medley we heard. Tt is this:

“When Spratt & Bradley speak
You sometimes hear a squeak
That labour will fare better
If they threw off the fetter
0f the wicked em-ploy-er
But those who know our Bradley
Can only view most sadly
The wicked doctrines preached
The wrong conclusions reached
By Bradley and hy Bpratt
Who do deserve the cat!"

Well let us get back to the more serious part of this subject. ‘Mr.
Bradley and Mr, Spratt are merely incidents and we are only quoting them
as examples. They are not important people. This Bill has been brought
in to deal with a matter which is increasing in importance daily and we
wust prevent more of such men coming in. Mr. Bradley and Mr. Bpratt
ought to go. Now, SirAwhy have the Communists, the Third Internationsl,
allotted a quarter of a million pounds sterling of capital for propaganda in
thia countrv? Because they feel that the soil is ripe for sowing their
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poisonqus seed and they are no mean judges. They have studied this
subject all over the world. T'rade in India is depressed, more depressed
than T have ever known it. Money is tight, fearfully tight*; I am told
in* our provinee, where they are having very hard times and where a crore
of rupces has been distributed for takavi, the cultivators at the present
time are actually paying 63 per cent. per month for money to keep them
alive nntil their crops cun be hervested. That means 78 per cent. per
agnumi,  How can any industry live under such circumstances?

An Honourable Member: Is that due to Spratt?

Mr. T. Gavin-Jones: That is not due to Spratt: T am coming to that.

An Honourable Member: Indian money-lenders.

Another Honourable Member: Blackett.

Mr. T. Gavin-Jones: Yes, 1 quitc agree with you—Bleckett. I am in
entire agrecment with my friend, Mr, Birla, when he uccuses Government
beeause of their currency policy. That is why we all opposed it.

Mr. H, @G, Oocke (Bombay: Furopean): Not all.

. Mr. T, Gavin-Jones: Not all, but those who knew anything about it
at ull.  Sir, Mr. Birln's attitude towards this Bill is not logical. He says
be objects to communist propaganda; he objects to the trouble and he
would like to get over it; and all he suggests is that the currency policy of
the Government has brought us to this difficulty and that if it is altered
it will get us out of it. Well gentlemen—- _

Mr. President: The Honourable Member must address the Chair,

Mr, T. Gavin-Jones: Mr. Birla objects to communism, but he cannot
support the Government becnuse they have not brought in anything about
Indisn communists, These are his 4wo points. Now, Bir, I would like to
suggest that Sir Victor Sassoon's and my attitude are much more reason-
able. We strongly opposed the Currency Bill to the bitter end; we have
also insisted that government should do something about the Indian com-
munists, but we support this Bill because it is & measure in the right direc-
tion, ls it nol more reasonable to accept this Bill, which at any rate deals
with British communists? Considering the serious situation, I hope that
Honourable Members will support the Bill on that ground only.

Then my friend, Mr. Rangn Iyer, in his long speech, to which I listened
with great care, in gpite of the large vacuum in iy ineide, said a great
deal, but the burden of his speech was this, that communism is no danger.
Now, there is a great confusion of thought over communism. [The preach-
ing of the theory and practice of communism may not be any danger} there
is nothing new in it; it has been in existence gince the days of Plato;lit
has been tried by various comununities in the history of the world and has
always foiled. =Fhe great experiment in Russia is the last effort; and as a
matter of fuet” the practice of eowmunism has actually failed in Russia,
Lenin had to admit thal himself; e could not bring round the peasants to
be aetual communists, and they sre the bulk of the people in  Russia.

1Now, if the theory of communism were preached and they tried to convert
the public in Indin and the Government here by constituttonal ways, there
might be no harm in it; but the Third International ure sending their
emnissaries into this country to subvert existing institutions and to creste a
revolution, and that is the danger.® Now, Sir, in the speech made by the
Honourable Home Member he mentioned that these agitators were sub-
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verting exis_t‘i_z‘;% organised (vovernment and one Honourable Member on
the Bwarnjist Benthes said ‘“That is all right'’, and certain Honourable
Members on the Swarajist Benches rocked with laughter. Also when he
snid something about revolution, somebody over there said ' Hear, hear'’.
I am glad to see that Honourable Members sitting on my right and the
Nationalfsts were not amused. Sir, this is no laughing matter. Honour-
-able Members who deal with revolution and the subverting of organised
government in so light u manner are like children playing with fire. Sub-
verting organised government does not mean the Honourasble Pandit cross-
ing over the House and sitting on tho Government Benches, because if he
weant cver there with his colleagues, he would slso have to utilise this same
executive organised government to rule the country. Subverting organised
government means creanting revolution and upsetting law and order in this
country, Now, Sir, 1 have been in communal riots and I have seen people
of the middle and upper classes hide in their houses and fear to come out.
I put it to Honourable Members over there, supposing revolution were
fomente.d ; supposing that the police were subverted and went in for looting ;
supposing that the Armmy was subverted; Honourable Members sitting over
there would be cowering and trembling in their houses and saying “Why

oes not the Government do something?'” It would be too late then; there
would be no government. T beg of Honourable Members to treat this
matter with seriousness and not to talk about revolution and subverting
‘existing government in such a light manner, Sir, I hope that all Hgnour-
able Members will realise their responsibility and will vote for this Bill as
a first step towards stopping this communist agitation and’ revolution in
this country.

Pandit Motilal Nehra: Mr. President, if I am o few minutes Jate in
replying to the affectionate appeal of my old friend, the Honourable Mr.
Keane! it is not my tault, but it is my misfortune. I did rise immediate-
Iy after he resumed his seat, but 1 was unfortunate enough not to catoh
your eve. I hope, therefore, my old friend will excuse me for the few
minutes’ delay. He has appealed to me ns the official representative of
the Congress, which honour has been conferred upon me by my country-
men, to tell him what is the creed of the Congress; and he ook it upon him-
solf 1o say that as far as he was able to understand, the creed of the
Congress wus o foment agrarinn disturbances .o

Mr. M. Keane: If 1 may explain, 8ir, 1 understood Diwan Chaman Iall
to say s0: that is not my view of the Congress creed.

Pandit Motilal Nehru: That is, us far us he was able to understand my
friend, Diwan Chamun Lall, the creed of the Congress was to fornent agra-
man disturbanees.  Now, Diwan Chaman Lall is here and 1 am perfeetly
certain that no member on this side of the House understood his remarks in
that sensc. It is impossible for Diwan Chaman Lall to have said anything
#o atrocious as that. But what Diwan Chaman Lall said was, from the point
of view of the Treasury Benches, a much stronger thing. 1t was that the
creed of the Congress is to subvert this Government, T mean the present
system of Government. And as vhe President of the Congress. with all the
responsibility attaching to that position, T now in this House openly an:i’
publicly declare that that is the creed of the Congress. (‘“Hear, Hear
from the Swarnjists Benches). But as everybody knows it, it is no use
secking shelter under words, the Congress does not foment any kind of
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violence. The Congress is for civil disobedience. Mahatma Gandhi has
been proclaiming fromn housetops that we are all preparing for civil dis-
cbedience’”? And what is that civil disobedience for if ‘it is not for sub-
verting the present system of Government, because wo do not like it,
because it is not just, because it is oppressive. That is the creed of the
Congress, and the Congress is working for it. )

My Honourable friend Mr. Keane said that there were two wings of
the Congres#and that the methods of the two wings were different. That'
sgnin is a grievous error. There is absolutcly ho difference between the
objective und the methods. The difference is only in theory. One wing
says, and truly says, that there is no hope from the present British Gov-
ernment for the establishment ot Dominion Government in this country
ond it is usecless to waste our time in trying to have such a (Government
established. The other wing says that although there is no such hope,
yet in fact Dominion status is a form of Government which this country
ought to be satisfied with and we shall ‘t-herlfore give the British Gov-
ernment one more chance to establish "it. If it is not established,
Mahatma Gandhi hag ssid that on the 81st December 1980 he will wake
up as sn Independencewalla. (Some Honourable Membery: *°1929"). 1
mean 1st Jonuary 1980. That may be right or that may be wrong.
(dAn Honourable Member from the European Group: ‘‘That is wrong'’).
But it ig not right to attribute things to the Congress or to the members
of the Congress whicl: they do not say and which they do not claim to
be their views. Now, I hope I have made the position of the Congress
perfectly clear. 'Y

Then my friend indulged in a metaphor. It was the metaphor of the
cuckoo and the hedge sparrow. He forgot that twe have got the hedge
sparrow already in our midst, and we have had it for the last 150 vears,
and we are not able to lay our eggs at all. Thore is no question o6f
hedging those cuckoos—(4n Honourable Member: '‘Ts the hedge spar-
Yow a cuckoo?”)—in comparison with the hedge sparrows that nre nround
us. I simply take my friend’s metaphor.

Then my friend has indulged in some wrong history and wrong law.
He says that all the countries of Europe have similar legislation, but he
did not take the trouble to show us the legislation of any particular
country. He wants us to assume that all the countries of Europe have
guch legislation and because they have it we must also have it. But what of
that? 1f some countries in Europe or the Dominions have some such
legislation on their Statute Book, does it follow that it is sound legisla-
tion, does it follow that it is proper legislation? Are thesec Dominion
Legislotures ideal law givers? On the lust oveasion T fook the oppor-
tunity to review the whole law on the subject in Fngland. After all.
we must take, the pattern of England. I need not repeat what T said
on the last occasion; it is too long a story, but I would refer Honourable
Members who want to know what the law in England has been, and
what it is to-day, I would refer them to what I said on that occasion,
and they will find it stated in the debates for the last Session of this
Assembly.” But T may say that there is no such law in England. and
there can be no such law in England as you wish to introduce in India.

T must confess that I do not know the laws of all the FEuropean
countries and T cannot take upon myself to say what there is in those
laws and what there is not in those Jaws, but so far as I am concerned,
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I am here to opposc this Bill en well understoo
on principles which ought
lawyer or no lawyer.

. Then there was u very fine distinction made by my friend as to what
> represeive legislation and what is not. His idea is that only that is
srepressive legislation which empowers the executive to catch hold of a
man and consign him to -oblivion at once; minor things do not matter.
1f you know where the man is, there is no repression. 1f he against his
will is restrained from doing things which he has a perfect right to do,
ut the sweet will and pleasure of the executive it is not repressive action,
aceording to my friend. Well, 1 cannot srgue that point with him.
According to my friend, the Bengal Ordinand® is not repressive legisla-
tion, becuuse we know where the men are. They have been caught hold
of and they have been sedt away, and sometimes we are able to com-
municatc with them. But I do not rely, Sir, upon any particular descrip-
tion, and so far as I am concerned, I would rather not give any name to
this particular Bill hut expose it on its own merits.

There ure one or two other specinl points made by my friend the
Honourabla My, Kcune which I may deal with here. The points which
vre common to him and other speukers can be dealt with together. He
nttributed our opposition to slave mentality, and said that it was this
slave mentality which Mahatma Gandhi has been trying to exorcise from
our minds all these years, Well, it is a poor compliment to Mahatma
Gandhi to say that the sluve mentality that he was considering was the
mentality which opposes this legislation. It ig the slave mentality which
concurs in this legislation that Mahatma (Gandhi sought to exorcise and
is lrying to exorcise;-amd by the grace of God will succeed in exorcising
in course of time. (Hear, hear). My Honourable friend refers to the
case of Trotsky. How many Indian Trotskys have not been treated in
the same way as cne Trotsky by the Soviet Government? What was
the Bengal, Ordinance, what were the mesasures taken under Regulation
IT1 of 1818%if they were not something similar to what has been done
to Trotsky? T do not know what my Honourable friend’s impression is
about the reasons for which Trotsky has had to suffer. They may be
good rensons, or they may be bnd reasons, we are not concerned with
that. 1 hold no brief for the Soviet Government, and it is no business
of wine to defend every order they pass. The Soviet Government is, after
all. a verv much human Government just as all other Governments are.
Tt i« human to err. They may make mistakes, but by such mistakes of
a Government vou cannot impugn the whole theory upon which the
Government rests. T was glad to hear from my Honourable friend, Mr.
Gavin-Jones, that, so far as the theory and practice of communism are
concerned, he saw no fault in them. Tt will be clear from the views I
have just placed before this House and from my other views with which
the House is perfectly familiar, that T am not prepared to go so far as
to say that there is no harm in the practices of Communism. The theory
is all right . . . _ :

Mr. T. Gavin-Jones: I said preaching of the theory and practice of
ennminunism.

Pandit Motilal Nehru: But there are some of its practices which will
not find favour even on this side of the House. However, these are the

views which have come from the benches opposite, and, that being so:
RS

d principles or at least
to be well understood by every Englishman,



TUE PUBLIC SAFETY BILL. 531

what right have they to sny that the very name communism spells
terror, destruction, subversion of all society and so on and so forth. It
is the particular act done that must be taken into consideration, and if it
is un nct of n violent character, if it is an act which gives the law into
the hands of the person who is acting, then it is for the Government to
stand up and to suppress that act, to suppress that individual by all the
Jegal and legitimate means at its disposal.

Mr. K. Ahmed: That is exactly before the House.

Pandit Motilal Nehru: I know npo (Government can suppress you.
(Laughter.) .

Lastly, my Honourgble friend Mr. Keune paid & tribute to my Honour-
able friend, Mr. Birla) but he missed the whole point of the very able
speech of my Honouruble collesgue. He showed conclusively that this
law was not wunted by anybody. This lnw was not wanted by Labour,
this law was not wanted by Indiun Capital, this law is only wanted by a
handful of those gentlemen who are there (turning to the European Group),
who hope to carry it with the help of the solid phalanx of the Official
Benches, The Honourable Mr, Birla showed us the telegrams that he
had received, the resoluticns thal had been pussed by capitalist associations
and individuals who condemned this measure unreservedly. That was
the point of his speech, and when he said that he did not agree with com-
munism, my Honourable friend,  Mr. Keane. thought he had a troubled
mind and hig trouble arose from the fact, he said it was quite natural,
that these communists resort to undesirable methods. But why was he
obposed to the Bill in spite of that? The reagson was that he did not
think that communism had unything to do with strikes, but that these
strikey were dvue to economic causes. He also gave us the reason—onse
of the reasons, there may be others—und that was the appreciation of
the rupee. 1t seems to be ridiculous for any reasonsble man to think thaé
4 couple of individuals—they may be Brudleys or Spratts from across the
seig—oean come here and create all the labour trouble, all the agrarian
trouble that we sec in this country. I simply cannot conceive it. The
true reason you will not look at, you will shut your eyes to
it. It is the economic condition of the masses in this country.
You like quacks, go about to treat thig svmptom or that
svmptom and will not like a scientific doctnr attack the raot cause
of the disense. My Honournble friend the Home Member admit-
ted, ““We know that this is not a radieal remedy for the disease, but
it isx better than doing nothing. Tet us at least begin by.cutting off

these outside relations with India.’” Now, Bir, that lete the cat ont of
the bag. I take this Bill ag_a direct attack on Indian Nationalism, on
the Indinn National Congresg = (Some Honourable Members: —No, #o".)

ome Honourable Members: ‘‘Hear, hear'.) And I will show from the
provisions of this Bill that it is nothing else. Cutting off of India from
outside countries—whai does that mean? We are to remain as isolated
ax ever. The moment uny other country takes an interest in India—there
arc so many organisations in all the countries of the world whose business
it ix to make this world fitter to live in than it is, and they naturally
take an interest in all that is going on in all parts of the world. What
is there to fear in that, unless you have something to conoeal and avoid the
effects of world opinion operating upon it? That, I tell you, is the honest
opinion- beld by many people of my way of thinking. This we believe
is the real object of the Bill. because it cannot be necessary, just for the
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euko of two men, whatever capacity they may have for mischief, or for the
sake of another half a dozen men who may come. What will they do?
Thay will simply give us their ideas. But can you stop those ideas coming
to this country without these men? Can you erect barbed wire entangle-
ments and artificial barriers to keep ideas out of India? Those timnes
are gone when you could do it. Ideas will travel in spite of all precau-
tions, and given the fact that ideas will travel, wheré is the harm in the
person who has those ideas—it may be one, two, three or four—coming
and giving those ideas through their word of mouth? What difference
does it make?  Yes, if you can prevent all communistic ideas from coming
to India, if you can take some step in that direction, I can appreciate your
action. But, as it is, yvou may as well pass a law to stop the cold wave
that is passing through the country. You cannot do it.

Mr. K. Ahmed: How can you leave the head and cateh hold of the

l2M.  tail? (Lauvghter.)

Pandit Motilal Nehru: The next Bill will be meant for you. (Laughter.)
I may at once say, Sir, that I am not one of those who have never seen
& communist or never met one nor am 1 one of those who tremble in
their shoes at the very name of communism. 1 have met many of thein
aund 1 have found most of them to be very estimable men, courageous
men, men of character and men of ubility. 1 do not of course know the
mer that my Honourable friend 8ir Victor Sassoonhas at his beck and
call, whom, he undertook to produce afyn moment’s notice to convince
Mr, B. Dag of the existence of such peo';ﬂe. I cannot vouch for them, as
1 do not know what kind of people they are. But the men I have known
are men of opinions, strong opinions no doubt but men with the courage
of their convictions, men who have nothing to gain by holding those
opinions and everything to lose by putting those opinions into practice.
Such men whether vou agree with them or not, must be entitled to the
respect of everv well balanced mind. I have also melt men who differ
from communists both in theory and practice and yet do not hesitate to
¢o-operate with them, (o mect them, to admit them in their own counsels,
although, of course, they will not wct with them if such action ix incon-
gistent with their dwn principles.  Now, the Honourable the Home Mem-
ber mentioned prowninently the League against ]mperialism\”‘and he said
that the Indian Trade Union was proposed to be affiliated to that League.
They could not proceed against the men because the law under which they
wanted to procced was not applieable to them. I know something of the
T.eague snd my own knowledge of it is first-hand. I was present at the
meeting of the League ngainst-Imperialissm, at Brussels, a8 represcnting
the Indian National Congresk, The President of that Teague was until
recently Mr. George Lansbury, who is now the Tresident of the greab
Tmbour Party of England. He resigned his office for reasons of want of
time. His pre-occupations with the great Party, of which he was elected
the Teader, did not leave him time to attend to the proceedings of the
T.eogue aguinst Tmperialinm. At least that was the reason which he gave,
although it was suspected in the Press and elsewhere that some pressure
liad heen brought to bear upon him. However T will not go into hh’,t' ques-
tion. The present President of the T.eague is Mr. James Maxtondwho is
the President of the Independent T.sbour Party in Fngland.  Neither
Mr. Grorge Tansbury nor Mr. James Maxton is a communisf, and yet they
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saw no objection in being Presidents of an association which admittedly
consista of communists among others. The executive council of this League
consists both of communists and non-communists, the majority being non-
wommunigts. There are socialists, there are nationalists, there are com-
munists who are members of the League against Imperialism. What is
the object of this League and why is it there? It is to secure freedom to
the subjeet races of the world, to fight for freedom and to fight against
imperialism. So far as that goes, socialism, nationalism and commmunism
meet on a common platform and there is no objection in the minds of
socialists or nationalists to meet and devise measures, consistent with
their own principles, with tho communists to fight a common evil. They
do not fight shy simply of the name communism. When I attended that
meeting I was called upon {o speak. I must tell the House that I was
nssured before 1 attended the meeting that one need not be a communist
to be a member of that League. Of course individuals arc not members.
Countries and Associations anre metnbers wnd individuals represent them.
‘There were no less than 20 countries represented. I was called upon to
speak und the first thing I did wus to dissociate myself thoroughly. both
with the theory and practice of communism, and to tell them that T wus
there to help them and myself in our common object but T was not there
tc be a member of their Communist Party, because I did not believe in
it. More than a dozen representatives of other countries after me rose in
{heir places and confirmed what I said and shared my views and they said
they too were there for that purpose. Now, the Honourable the Home
Member ossumes that that League sgainst Imperialism is n kind of asso-
ciation, communication with which, under this Bill when it is passed,
would become an offence. That shows how much information and know-
ledge there is of the things that are happening under our very noses. These
two men, Spratt and Bradley, are on the brain and they have twisted all
intelligence. all idea of connecting cause with effect and of relevancy.
Then again I may inform the Honourable Home Member and the House
that it is hat a mere question of u proposal to affiliate the Trades Union
with the League against Imperialism. It is an accomplished fact. Not
onlv the All-Tndia Trades Union but the Indian National Congress are
associated—not affiliated—bodies to the League against Imperialism, the
distinetion being this, that while they do not subscribe to the whole pro-
gramme of the T.é&gue. thev svmpathisc with the objects and therefore
thev nre not full Members of the League but only Associgtes.

1 don’t sce my Honoursble friend, Sir Denys Bray in his seat. I
listened to him with the attention with which 1 always listen to him. 1t
is u pleasure to hear him. I have always admired the grace of style, the
rounded sentences which he delivers, but T have always felt after he has
sat down—I have asked myself—what was the point he made? [ have
never been sble to answer the question. (Laughter.)

Now, in his very able speceh yesterday, a speech full of gems of litera-
ture, there was talk of deadly poisons and things of that character. Well,
the only imprescion it left in my mind was that the Honourable 8ir Denys
Bray has & perpetual youth and that those dreams which he dreamt in his
‘youth, and which he so graphically described as having affected his impres-
sionagble mind are still haunting him. I think that youth still continues
with him and he is to-day as credulous as he was when a young man. That
is the only inference that I ¢an possibly draw from that intellectual treat
that 'he gave us yesterday
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" Mr K, Ahmed: Ho did put & query and referred to the Hmdu Youth.
Movement,

Pandit Motilal Nehru: I think it is time for you to join the Hindu Youth:
Movement. (Laughter.)

Then Bir Denys Bray talked ubout revolution. Now, Sir, however, much
you may roll your “'r'"" in pronouncing the word '’ revolution ’’, it has no
more than its dictionary mesning, and professedly we are all peaceful re-
volutionaries. No one conceals the fact. The only difference is we are
pledged against ull kinds of violence. In all other respects it has been said
frankly times out of number that we are revolutionaries. We want a re-
volution, but not of the kind which has for its nid violence and things of
that kind. We have told you—and it is not & thing you do not know—we
have told you hew we propose to accomplish that revolution. It is to be—
at least on our side--a bloodless revolution. We wish to organise ourselves
to disobey your unjust laws und to make it impossible for you to govern the
country by thoss Juws. That is the way which is ours. We may or may
not succeed, it may be an idle dream, very difficult to realise, but that is
the only thing left to us, and in that sense we certainly are revolutionaries.

Now, Sir, coming to the Bill, I submitathat it is a more retrograde
meuasure thun the first Bill that was introduced, und the arguments in
support of it, which bave so fur been advanced, are more feeble and less.
plausible. In the” short interval which has passed since it wag first intro-
duced in feptember, all that has happened is that the Executive Govern-
ment has developed a voracious appetite, a more voracious appetite than
it did in September, for autocratic power. It will no longer be satisfied
with attacking the liberty of the individual, the freedom of movement, but
it must needs also put its hand in the podu.t of all and sundry, not the
man concerned alone but everybody, snd teke as much as it can, as I will
show you when I come to consider the provisions of the Bill. Another
improvement thut has been made, fhanks to the trenchant criticism of my
triend Mr. Neogy'dn the last occhsion, js that the short title hes been
changed ¥ It used to be ‘“ The Public Safety (Removal from Indin) Bill"’,
and so it was. It was a Bill for the removal of safety from India. It was
my friend, Mr.. Neogy, who drew attention to it on the first occasion, and
we now find it celled ** The Safety Bill **, the words ‘*. removsal from India '
being scored out. So that the. only redeeming feature of the Bill hag been
expunged, which showed its real nature; and is now left to us is a mere
hypoeritical camouflage which conceals the resl intention and does not
touch even the fringe of the evil. If a name has to be given to the Bill,
I am disposed to call it '* The Slavery of India Bill ", No. I, because I
expect another one to follow, or * The Safety of The Bureaucra.cx Bill ",
if you like, or, as an Honourable Member suggests, “"The Public ___Dg.nger
Bill " |} The provisions of the Bill were discussed threadbare in the Autumn
~Sessiof, and there is not very much more over and above what was urged
on either side to be urged now. I will therefore not detain the House long
over the provisions of the Bill, but just submit'a few observations which
I have to make on the main features of the Bill. But before T do so I
owe an explanation to the House of why e not raised the point of
order which T had raised on the first occnal&l\g’en the Bill was introduced
in Simla. The House will remember that in the first Billyas it was introduced,
there was not provided even a semblance of a trial or hearing before any
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judicial tribunal. When the Bjlj, came out of the select committee, we
found certain provisions inserted In it and the same provisions—perhaps
improved I do not know—are to be found in the present Bilk- as it is
introduced. There is a mention of some sort of trial and apgeal, a farcical
trial it may be; but so long as it cannot be said that you are dealing with
a man without trying him—it may be that the trial or the hearing of the
case as provided in the Bill is a mere camouflage—but so long as it is
there, you have got to attack that and the purely legal question which I
raised on the last occasioiv\does not in my opinion arise. That is why I
have not taken that point now. If you once assume that these provisions
are there and that these provisions afford an opportunity to the person con-
cerned to defend himself then on that assumption, although it may be a
mere pretence of a trial, the purely legal question becomes a mixed question
of law and fact and 1 cannot take upon myself to say however much 1
may believe in it, that the opinion of this House will ’!‘ae that ﬁle trial
provided is, a mcre farcical trial, a mere pretence of a trial and not a genuine
trial. JI would also like to clear the ground by trying to remove some
comnion misapprehensions about communism, Bolshevigm and nationalism,
Now, the fact is that onything which militates against our pre-conceived
notions of well ordered society is naturally uﬁzceptable to us, but ever
since the advent of communism and Bolshevi#hh, every evil is invariably
attributed to one of these. There is no doubt that communism contem-
plates e radical change in society, i.e., the existing society. So does
socialism, but socialism has outlived the charge, but communism has no
yet outlived it. Then again it must not be forgotten that there are various
forms of communism and various grades of communism. For instance we
talk here in this House of the theory and practice of Soviet government
and the theory and practice of the propagandist communist associations as
almost synonymous. These are entirely different things. There are forms
of communism, which according to our present standards we call good and
satisfactory forms of communigm—and I suppoge these were whut my
Honourable friend Mr. Guvin-Joneg:&was referrin and there are nlso
bad forms of communism, which aceording to our present standards we
consider not to be acceptable. On the last occasion, there were supporters
found in some parts of the House for both these forms, good and bad,
and there were also of course those who were opposed to both. In fact.
T remember T mysclf took rome pains to show that things were not so bad
in Soviet Ruﬁsi&hs they were supposed to be, But this question only arises
by way of answer to the generalisations made from the other =ide of the
House, but so far as this Bill is concerned, I submit, it is perfectly
immaterial. T do not believe that there is a single Member in this House,
most certainly I am not, who is for importing communist theories and
practices in any form or shape into this country at the present stage of its
historv. Tt may be that at some future stage developments might oceur,
but T am clearly of opinjon that communism is not necessary or desirable
at the present stage. T have expressed this opinion from various platforms
even from communist and the Bolshevick platforms. I am not for it in
my country at the present time. That being so, why need we waste time
over discussing the various forms or over painting the horrors of Bolehevism
and commumism when it is common ground that we must not import com-
munist theories and principles into this country at least as we are situated
now. ~
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Toan o ,
Mr. X. Ahmed: So why not allow the Bill to be passed now?

Pandit Motilal Wehru: What is the question that remains now? The
question that remains is: Is there a real menace to the country? I will
assume even that. I will assume that it is a real menace. 1 will assume
also that il is a real menace to well ordered government, although the
House knows what my own ideas are about the present Government. Let
us asgume all that, and then proceed to consider the Bill and the remedy it
provides. The question isx whether or not it is a Bill which,instead of
providing a remedy for the diseasc,has a very suspicious look of aiming
at & very different thing which is far from an evil and is one of the good
things which we are still allowed to enjoy.

I would like eal with the general remarks made by the Honourable
the Home Membef'before I go to the provisions of the Bill: )

Mr. Président: The Honournble Member might like to continue after
recess,

The Assemnbly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-ussembled after Lunch at Halt Past Two of the Clock,
Mr. President in the Chair. .

& - 1 ..

UPandit Motflal Nehru: Sir, Honourable Members bave been looking for
the principle of this Bill in various clauses, and we havé had various
statements made as to whet the principle of the Bill is. My submission is
that the principle of the Bill is a very simple ove, und it comes to this:
“Where the eourts will not convict, give us power to punish.’” That is the
principle of the Bill, You may conceul it in any embellishments of style,
but that is the thing to which it resolves itself. “We cannot prove in the
ordinary way and therefore we must have extrnordinary powers.”  Why
can't vou de it in, the ordinary way? The Honournble the Home Member
has told us that the Government have evidence in their possession. What
the nature of that evidence is, has not been disclosed to us; but what was
done wans that u numnber of incidents has been relied on between the Sep-
tember Session and.now, and we are usked to connect those incidents with
communist aoti\‘it#'es‘ My answer is that it is not possible for us to do so,
knowing ns we do, that there are other causer for these disturbances,
which are admitted by the Govermnent themselves. Of course, if it was
an emergency legislation of the nature contewmplated by the laws of all
countries, if it was a case of rebellion or something else of the same nature,
one could understand that the Executive should be invested with greater
powers than it could ordinarily have in normal circumstances.

e, K Ahmed: Therc ix the war in Afghanistan,

Pandit Motilal Nehru: The reason in that case is not lack of evidence.
The renson is lack of opportunity to go through the usual forms of the law.
Never has any legislalion of this character arming the Executive with.
extraordinary powers been passed. But in Indin the land of Ordinances,
thig power is asked for simply because the prosecution are unable to..
adduce evidence. An instance of this, Sir, is the Bengal Ordinance. Tt
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wag stanted—and instances wero givlan in support—that witnesses would not
come fgrward to give evidence in Court, berause they were terrorised .ond
coereedl, und that there had actually been cases of murder—perhaps more
than one—of those who gave avilence for the prosecution. There is no
such case here. On the contrary, what do we find? We are assured by
the Honourable the Home Member that, so far as Indian communists are
concerned, the action taken has been invariably successful. And,therofore,
it is that he gives us a guarantee that this principle of the Bill will not be
extended to any mensure affecting sn Indian communist. Then, what is
the other evidenca which is in the possession of the Government? 1t was
said by the Honourable the Home Member that the Youth movement was
getting tainted by these ideas of communism. Now, Sir, the Youth move-
ment is not confined to India. It is a universal movement all the world
over, and it is a movement which all well-wishers of their country welcome;
berause it is, after all, the youth of the country with whom the future
rests. (Applausc.) As for their connection with communism, I, standing
here on the floor of this House, deny that it has any connection whatever
with communistic ideas or communistic associations. But it appears from
what the Honourable Mr. Keane said that the ery of independence is taken
in thir House to proceed fronn communism. There is no doubt that there
is a etrong school who have independence for India as their goal among the
voung wen of the country. This is very natural; but they are amenable
to your laws which cannot touch them unless they transgress the laws.
Yeu are at liberty to proceed against them when they do so; but I say it
is a false charge to accuse them of communism,

Then, Sir, it was stated by the Honourable the Hoine Member that the-
declaration of 1919 of the Third International, and M. N. Rey’s manifesto
following it, led to some communistic activities in this cotntry. But the
auswer to that was given by my Honourable friend himself in the very next
sentence, He says: ‘‘As a result, we instituted certain cases, the Cawnpore
communist trial, and we gecured a eonviction.'’ In other cases too, he
has told us that there was success. Six years have since elapsed, and
there has been no complaint made by any official Member that anything
like what my Honourable friend Sir Vietor Sassoon asserted has ever
happened in the country, viz., that witnesses were terrorised and so on.
When you can use the ordinary law, and that with unique success, I cannot
conceive of any valid ground you cun have for asking for extraordinsry
powers,

'.FlLen the riots of Bombay and the trouble at Calcutta have been relied
uport® As to that, I submit that no satisfactory evidence has been adduced
ns to the eomplicity of the communists who had nothing to do with the
orviginating causes of those disturbances. It is said that a man was
murdered, I think, the Deputy President of the Millowners

Sir Victor Sassoon (Bombay _ Millowners' Association: Indian Com-
nmerce) : The weaving master.

Pandit Motilal Nehru: 1 beg your pardon, that the weaving master was
murdered and that the Deputy President was threatened. The very fact
thut these pegple were chosen as victims shows that there was nathing in
the nature of upsptting society and all the rest of it. On the very face
of it, it appears that the motive was personal. May be, rightly or wrong-
lyv. these men believed that they had heen ill-treated by their emplovers.
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Then, Sir, my friend referred to a great procession of labour in Calcubta
on the 19th January with flags inscribed ‘‘Long live the Soviet’’ and so
on. Well, there has been s similar procession with a similar number of
people before that, while the Congress was in session and another one after
that. I am not sure whether this procession to which my Honourable
friend referred was one of the processions which were organised against the
Bimon Commission, but one was organised about that date and among the
flags “'Long live the Soviet™ I think the flags that were inscribed with ‘‘Go
back Simon’' were far more numerous than the others. As to the earlier
procession I was an eye-witness of it. That was a procession, Sir, which
also had some red flags and some inscriptions on them. It was made up
-of quite 25 to 30 thousand people. They assembled on the maidan. They
were led by high police officinls in charge; I think there was a Deputy Com-
missioner or some body of the same rank, and they were led into the
‘Congress camp and there let loose upon us, the police withdrawing. Of
course we did not want the police. What happened? We found them to
be the mildest creatures on earth. They came in, they wanted to hold their
meeting, and we welcomed them. We said by all means Jlet them hold
their meeting. All that was necessary was to adjourn the Congress meet-
ing, which had not yet begun, for sbout an hour or so. They took permis-
sion to bold their meeting for an hour, and punctually at the stroke of the
hour, they retired most peacefully and in a most orderly manner. In this
interval I spoke to them. Many of my colleagues also spoke to them, and
it was quite evident that all that these people wanted was kind words, kind
treatment and help in their trouble. That was forthcoming and they made
no more trouble but went away quietly,

Now the Honourable Mr. Crerar said that it had been decided to deal
with Indian communists by the operation of the ordinary laws and he hoped
to bring the dangerous movement under control by the operation of the

ordinary laws.

The Honourable Mr, J. Orerar (Home Member): With the aid of this
meagure, if and when it is passed.

Pandit Motilal Nehru: You did not say that then.
The Honourable Mr. J. ‘Orerar: T did, Bir, 1most expressly.

Pandit Motilal Nehru: Well, perhaps it was omitted from the summary
that T have. But how is this measure going to help? The ordinary
law ends in a conviction, in o sentence, and it is the deterrent effect of the
conviction and the sentence which will influence the person who has these
tendencies and these ideas: it iz not the fact that you are proceeding un-
justly and illegally against some other persons. That will simply put his
back up. Then the Honourable Member put it to us pathetically “‘are we
to git idle and look on?”’ No I say ‘‘Don’t sit idle and look on; you have
evidence in your possession; bring it before a regularly constituted tribunal
and take your chance as every other executive does’’. So far you have
succeeded. Then he said: ‘‘Fucts must be faced’’. Certainly I say face
them by all means, but we refuse to face fancies. Facts we can face but
not fanctes. Then came the climax of the Honourable Member's speech.
He soid ‘‘We have acted on traditional British constitutional and legal
practice”’. T didn’t know where T was when T considered those words in
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connection with the provisions of this Bill. Traditional British constitu-
tional and legal practice on which the Government of Great Britain is
based! I must say -that the Honourable the Home Member has a very
poor conception of the traditional British constitutional and legal practice}
and I make bold to say in the presence of the Law Member that you cannot
iay youn&ands upon anything in the British Statute Jaw or constitutional

practicd Which will lend colour to such extraordinary powers being left with
the Fxecutive in ordinary normal times.

Well, Sir, these were the general remarks made by the Honourable the
Home Member, and I may as well dispose of one or two things which my
Honournble friend Mr. Gavin-Jones tried to make out. First of all I
was rather amused at hig surprize that this Bill would be opposed. Well,
I think that statement accounts for much of the fear of communists that
he has. He relies hipon the Pathan murders and workers’ victory, and
communsl riots, and in the next breath he agreed that they were mostly
the result of the appreciation of the rupee. The fact is, Bir, that these
two men, Spralt and Bradley, are on the brain of every Member on the

_other side of the House. And yet the Honourable Mr. Gavin-Jones

Eaaid ““Oh they are not important people. The people that will come later
on or may come, it is for them that we are trying to get this measure
through''. Well, what have these two inen done? As wa know, one waa
tried and acquitted. As for the other one, the charge against him is
that he was actually present in Cawnpore, when the Eill was being dis-
cussed in Simla. Weli, T wis not aware that that was an offence. But what
happened? There are other events connected with it. The moment the
Bill was referred to Select Committee, Bradley bade a very pathetic fare-
well to the labourers und said ‘*‘Now my work is done and T am going"’.
Well, I have never seen Bradley, but if a hundredth part of what is”stat-
cd shout him is true, I would expect that he would not be tho man who,
simply because the Bill had been referred to Select Committee would say:
I now pegin to thake and tremble and I must go away."’

Then, Sir, & statement has been made not only by Mr. J&es but also
from other parts of the House that a quarter of g million pounds has been
‘set apart by the Soviet for propaganda in India?? Now, Sir, what is the
source of that? On the last occasion I read certain extracts to the House
ghowing how the news nof the Riga Correspondent of certain papers was
manufactured and how news about the Russian Soviet was manufac-
tured."® There is an idle statement in a newspaper or in more than one
newspaper that a quarter of a million pounds has been set apart for propa-
ganda and that is readily swallowed by cverybody who wants to support
this Bill. Now, they say in one breath that Russia is tottering on ils
degs, that it is economically -down and cannot survive more than a few
years; and in the very next breath they say it can spend millions of pounds
for its propaganda. I do not know how far human credulity can go.

The Honourable Mr. Gavin-Jones said, referring particularly to me and
‘rointing to me ‘‘Suppose the British Government, this organised Govern-
ment. is subverted, would I not find myself locked up in my own house,
tremblinat and sitting in a corner of the house?’ Well, T do not ¥now
what will happen when that contingency arises; but I can assure mv friend

of one thing that I shall not tremble so violently as he does at the men-
tion of Spratt and Bradley.

D
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Now, Bir, let me say a few words about this Bill. In the first place
I draw attention to the fact, which has already been noticed in the course
o the debate, that there is no mention of communism here anywhere
in the Bill; but of course it may be said that although communism is
fiot mentioned by name. we have given the definition of it, we have given:
what constitutes communismn. Very well, T will take it at that. The
first provision of the Bill 1 would draw attention to is clause 2 (iii) (a):
person to whom this Act applies means any person (not being an excepted
person) who—

“(a) divectly or indirectly advocates the overthrow by force or violence of the
government established by law in British Indis or the unlmwful destruction of property
or the unlawful interference with the ownership uf property.”

Well, what is unlawful interference with ownership of property? That
would include a change in the cconomic system if one were to advocate:
#. We know that there have been such interferences with the ownership
of private property in the past; they wre going on now and may be conti-
nued in the future. There ywps « time when roads and bridges were private
property and tolls were tukeh.  What is nationalisation of railways and
nationalisdtion of industries, which of course are advoeated not only by
wocinlists but alko by those who do mot profess socialism—what is it but
interference with rights of property?

An NMonourable Member: It is not unlawful.

Pandit Motilal Nebru: So far it is unlawful because there is no law
o legalise it.

Then we come to sub-clause (b):
lj'k“un:. to _::mhz'lt ;wilingu;ldnfntglg ur:. _agharian _ﬁ:puton or otho;n m:;p Iof‘ i‘:

ure wi L] L Vertin ml Mm n

or q'tlrit.l'i any ohject the atu?nt:’nent. of which iagintended to conduce to that result.'’
It. has beengpointed out wlready and 1 fully ugree with the Honourable
Momber who pointed it out, that this clouse has nothing whatever to do
with force or violence. Force ix not mentioned. As for subverting the
Government, I have alrendy explained my position -and the position of the
Congress and of every Indisn in the House.  Unless it is subverting by
foree or violence, 1 submit it is not a crime at all under any law; and then
not only that, but if we take the last part—"'with any object which con-
duoes to the said result’’—I say that my friend, Diwan Chaman Lall waa
quite right when he said that cvery Congressman would come within it. Of
course the Act will not apply to him because he is an Indian: but we have
our affiliated Congress committees in mnng- parts of the world; we have
fraternal delegates from many countries and they can be laid hold of under
this clouse because they may not all of them be British subjects.  Any-
how they are not Indians and there is no distinction made here.  The
Congyess may advocatc when the time comes non-payment of texes. Is
not that an object which conduees to the result mentioned in this section?
Tt may be a good thing or it muy be a bad thing for the Congress to ad-
vocate these things, but it is u fnct that it does and therefore T say
that no ingenuity can take out the Congress from this clauge as 1t now
stands. There ig civil disobediendtY there is passive resistance’; all these
things may conduce and are intended to conduce, to the tesult mention-
ed in this section.
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Then sub-clause (¢) says:

“is m member of, or is acling in aewociation with, any society or orgenivation, whether
in British India or elsewhere which advocates or encourages, eic., ete.'

‘As T have already informed the House, there are Indian Trades Unions;
which as o matter of fact are not only associated, but affiliated actually to
the League Against Pmperialismi: The Indian National Congress is an Asso-
oiate Menber, .

. Next, Sir, we come to the order of removal, in cluuse 3. It says:

"y

“1f the Governor (feneral in Conneil is satisfied

How satisfied does not matter.  Of eourse,wo know what the usual means

of the sutisfaction of the Governor General in Couneil are; they begin with

a report from the lowest Criminal Intelligence Department officer and they

end with o note by the Honourbble the Home Member. It may be that a

telegram comes from some distant part of the world from one of the agents
of the British Government,—and it is well known throughout the warld

that the Britich system of espionage is the most ~perfect system in the

world and that no other system comes near it,—a telegram comes that

w0 aud so hus left for Indin and thot he is a man of the kind contem-

plated in the Bill.  Of coursc the Home Member is not going to disbelieve
that telegram, is not going to take uny steps to see whether it is true or
not. There is a telegram from u representative of the British (Jovernment
snd he gives certain information. Tt is put up before His Excellency, and,
of courne ghey know nothing about the man; but he is about to arrive, and
as soon as he arrives he will be taken hold of. The most remarkable

thing abont that seetion is that it is not something done by that man

which brings him under the purview of the law; it is the intention that
that. man is supposed to huve:  Theu the Governor General is satisfied,

and as soon as he is satisfied, there is no hope for the man.

.Now, we come to clause 4, and that is the money clause, which, ag
I have said, gives power to the Executive to put their hande into the
pockets of all and sundry and relieve them as much as they like of what
they possess. Now, examine for a moment the language of that sectiom.
The firat clause is supposed to deal with what is called ‘Red’ money
received from outside. Now, we know there is our friend Mr. Joshi, who
received money from outside. 'That money he spent for a very good
purpose, namely, to save the women and children of the strikers from
starvation. But our virtuour Government feel that a thing of that kind
should not ocour and decided that:

‘“‘any monies, secnriMes, goods or credits have been or are about to be transmitted
from any place outmide British India to any place in British India by or on behalf
of any such person as in described in sub-clamse (e)."

and 80 on,—now, mark the language. The object here does not come
in at all; it is the person. If the person is not an excépted person and if
he sends any money—it may be for charity or it may be for anything,—
that money you can seize at once.

Then comes sut-clause (b), which is even more monstrous. This sub-
olauge says that:

‘‘any meonies, securities, goods or credits, or the sale prooceeds of any securities or
goods, are intended to.be applied in British Indis in aceordsmoe with any directions
or instructions given from outside British Tndia by any auch person, society, ef
organization’, etc, .

52
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Now, Sir, that clause deals not with moncy which comes from outside,
but with money which is in British India, and the one element which
constitutes the whole offence is thuat it-i8 to be wpplied in accordance with
sny directions or instructions given from outside British India by a person
who is pot an excepted person, that is to say, quite apart from what
those instructions are, and quite apart from the fuct whether the money
was received from outside or whether the money is of India, the hard earned
money of the man. Now, B8ir the League sgainst Imperialism and
various other nationalist and socialistic bodies in various parts of the world
have recommended and advocated the boycott of the Simon Commission
and things like that. Remember again, the nature of the instructions
is not at all material. The moment the man says, ‘‘spend this money in
charity ; those are the instructions received from outside’’, he comes under
this clause. All that is necessary is that the money is in British India
and that it is to be applied under instructions from outside British India.
What those instructions are is immaterial. They may have nothing to do
whatever with anything of the nature contemplated in sub-clauses (a) and
(b) of clause 2. Now, I would ask my friends of the European group if
they have really considered this question carefully. What will it lead
to? Let me put a case before them. There are tea merchants over there
on those Benches. Who of them will not willingly and gladly welcome
the restoration of trade with Russia if they find a market for tea there?
As we all know there is. It has been in the past a very good market
for Indian tea, and here are the people largely interested in that trade.
Now, if an order comes from Russia for $ea and the man who orders the
tea opens a credit,—because that is the first essential,—I do not think
any of my friends would be so careless as to send out tea or any other
commodity without any guarantee for money. The usual practice will be
followed, and the man dealing with them would open a credit with some
bank. Now what happens? The money which is in the Bank has got
to be spent under the instructions of the person who has sent it. Now,
let us say the Soviet Government orders so many thousands of chests of
tea and deposits a certain amount of money in the bank to cover the cost.
That very moment the Executive can pounce upon that money. They
might eay two essentials constitute the offence, first money which is here
in the bank, and second money which has to be spent under the instruc-
tions of a Boviet agent,—and the offence is complete. I don’t think my
friends could possikly have reslised the fer-reaching consequences of this
clause. (An Honourable Member from the Swarajist Benohes: '‘They are
reading jt’’)) It all depends upon the point of vigw from which you
approach the consideration of this Bill. The point of view of my friends
of the European Group is one, and the point of view of this side of the
House is quite another. We, as is well known, take everything with a
considerable amount of suspicion. We examine every word; we see how
far the language can be stretched, and then we find out the hardships of
the law. The point of view of my friends over there is safety; thev are
safe whatever the interpretation of the law is. They are the last persons
who will be suspected of any dealing with communists and therefors they
would be the last persons whose accounts would be examined in the bank
or whose deposits would be forfeited. They know that they will not be
touched and it does not matter if the law is so framed that it can
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Mr. K. Ahmed: It is ill gotten money.

Pandit Motilal Nehru: But then what happens to the Congress,
Khilafat and other funds, in fact to all public funds which receive any
contribution from outside the country? They are at the mercy of the
executive under these two clauses. T say if & man who comes under the
definition—I shall not call him a ecommunist—sends some money to
Khilafat funds (Mr. K. Ahmed: ''O. the Swaraj Party.”’) and carmarks.
it and says that that is to be spent for the building of a mosque, I
challenge anybody to show that that will not come under this section.

Mr. K. Ahmed: It is for you to prove that you had spent the money
on a mosque. Let Mr. Joshi say so und prove that he did so.

Pandit Motllal Nehru: You are not likely to get it. What is the use
of it? {(Laughter.) As I have said, look at the section, examine the
thing. You may be very safe in your position, but you are not safe from the
provigions of the Bill. Then comes forfeiture and so on. Again, you may
enter upon, and search, for any monies, securities or goods in any premises
where they or any of themm may reasonably be suspected to be, and may
seize the same wherever they may be found. Now, I ask, would a
Congressman, would a member of the Khilafat, or & member of any public
body which has to do with funds, be safe from that. We, who know the’
rource of the information to the Governor General, and what poison hag
been instilled into his ears, we want safety in the law and not safety in
your picus intention.

Now, we come to the very much boasted provisions which look like a
judicial trisl. The High Court is placed first as the dignity of that Court
demands. What power has the poor High Court got? The High Court
can only say this, that this man is an Indian, and this other man is not an
Indian. That is sll, and the jurisdiction ceases. It can only say that this
man ordinarily resides in India, and the other man does not. Look at
the seotion:

““The High Court may, on anLiution made by or on behalf of any person in
respect of whom & :e_movn’l order hap been made, set aside the order’— :

On what ground?

—'‘on the ground that such person is an excepted person, and on no other ground.””
So that the High Court ¢an only say, who is an excepted person—a British
Indiun, or a subject of the Indian States, or un Englishman who has heen
residing in this eountry for more than five years. Therefore, the poor
High Court, with all the splendour and pomp surrounding it, is precluded
fromn going into the act of the man, and seeing what wrong he has done.
All that it will do will he to say: ““Here is Pandit Motilal Nehru; well.
T know he ix an Indian. Here is James Watts or somehody. he i< not an
Todian.”” Need you trouble the High Court for that? Anybodyv can tell
vou—and the information of His Fxcellency the Governor (General cannot
be wrong at leart on thir partieular point—whether a man is an Tndian or
it not an Indinn. (Laughter.)

Mr. K. Ahmed: They are sympathetic all the same {o an Indian.

Pandit Motilal Nehru: Yet the jurisdiction of the High Court is limited
to that and {o nothing else. And then what is to be done? This #fence
in put on the same level as an offence of murder. Seven days' iime in
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allowed to a murderer for his appeal. We have got seven days time for
the mau to appeal. That is section 7. Within seven days he has got to
appeal. On the eighth day he may be too late. Now, what happens after
hu uppeals? Then comes the provision of law upon which my Honourable
friend, Mr. Keane,~I am glad that he has been roused—very much relied.
He said, threo experienced Judges, and what more do you want? This
man is to be brought up before three experienced Judges? I say that if
this man were to be brought up before three angels, they would not be able
t do anvthing for him. And why? 8imply because, though the Judges
are there, they are crippled, they cannot exercise their function.

Mr, K. Ahmed; Why?

Pandit Motilal Nehru: Because the evidence is one-sided, becuuse
they are told not to lay the whole of the evidence or the facts before the
accused. What can a Judge do in those circumstances? How can he
possibly cxpeet the case against the accused to be disproved unless the
accused knows what that case is? All that you give to the accused is a
peneral statement. These three learned Judges sit there. The Counsel
of the accused has no access to the documents, the confidential documents.
documents which will be marked confidential, and the accused, poor man,
—what can he do? So, the poison is there to taint the fountain of justice
and the man is not made acquainted with the allegations and evidence
against him. For the rest he is asked to show cause. My Honourable
friend Sir Victor Sassoon laid great stress upon the fact that, while in
Australin there is only a Board, here you have three experienced Sessions
Jadges of more than five years standing. But what are they to do? What
enn they do, unless they allow full scope to the accused person to prove
his case.

Mr. K. Ahmed: Then go to the Belect Commitiee and alter the position,

Pandit Motilal Nehru: I leave it to you. (Mr. K. Adhmed: ' Why don't
you go?") The whole point of the legislation is—and that is, 1
submit, the denger of laymen dealing with law—my Honourable friend,
Sir Victor Sassoon, has from time to time admitted thai he is s layman

and that heis. . . . .
Sir Victor Sassoon: Has always admitted it.

Pandit Motilal Wehru: But that is the danger. You should not have
touched it. You say, here is a Board. What for is the Board constituted
in those countries? If you look through the list of disqualifications, you
imbecility, and so on. And when a mon is brought before that Board, you
will find thev inostly consist of diseases, ocontagious diseases,—insanity,
have only one Magistrate who is a Judge, and the others who are appointed
upon the Board are most probubly experts who have expert knowledge, and
that is why the law provides for such a Board. Then, you must also under-.
gtand that that law is not aimed molely at eommunists, although in one
¢lause they are mentioned, but iv is aimed really aguinst the great mischicf
from which those countries suffer, and that is, by importing men who spread
disease, men wko are worthless, who are imbeciles, who are sinply a drag
on socicty, and they want to keep them out, Those are immigration laws.
1 oy, ' Please don't give me these three Judges; give me three men from
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- &he street, produce all your evidence before those three men, (Hear, hear),
and let me criticise and cross-examine that evidence, and then you can do
what you like with me '’". There is no use giving three High Court Judges.
You might give three.Privy Councillors. With that restriction on their
powers they cannot help the victim, #Them we come to the appeals againay
the order of forfeiture or prohibition'order. Here 15 days are generously
allowed. Perhaps that is enough nnd the same type of bench will be con:
wtituted. Here we have the words ‘‘ or are about to be transmitted or
are intended to be applied in any manner . The intention to apply is
an offence. And on what materials is the acoused to be tried? Those
materials are not open to his serutiny. Thin is called justice. Can there
be anything more barbarous than this? There is the same protectipn as
regards the confidential character of the facts and circumstances, /" Then
eomes the requisition Lo go into any bank, call upon the bank to produce
any nceount whatsoever. You have to do that if you want to trace the
origin f the money or the purpose for which it is used. You cgn go
through the pass books and cheque books. If the cheque hus heen issued
to a well-known communist, it is clear what the intention was. I think
1o Indian bank is safe. I know that the Tmperial Bank is safe. T am not
pleading here for the Imperial Bank. Remember that you are asking us
to believe in your appraisement of the evidence and therein, I say, lies
the monstrosity and the barbarity of these provisions, #*Then comes the
pumshl_nenf- fo_r the man who disobeys the order. He is asked to go away.
If he simply sits at home he is guilty and then he is pub before a magistrate
and punished. Then we come lastly to the carte blanche—indemnity to
all executive officials ; ' .

“‘S8ave as expressly provided in this Act, no removal order, no order of forfeiturs
and no prohibition order shall be called in question in any court.'

t
Ho, the right of habeus cﬂrp‘u\s goes and all and sundry who are entrusted
with the carrying out of these orders arc indemnified. There is no action
wgainst them. It is a very happy state of affairs for those who have the
‘power, but consider those who have not and who do not believe that the
. language will not be stretched against them. My Honourable friends there
{painting to the European Group) sit there quite content and satisfied like,
_t—he pigeons of Kasba. My Honourable friend Nawab Sir Abdul Qaiyum‘"‘-
¥nows it and I may remind him of what the poet says:
T ai kabita-e bdm-e Horam che meedani
Tapldan-e dil-¢ murghan-e vishta bar pd rd
meaning :
Thou, Oh pigeon of the roof of Haram
What dost thou know of the agonies of birds
With their feet tied.
That is the position. You are the pigeons on the roof of Haram. We
.are the pigeons with the string round our feet.

Bir, I am afraid 1 have trespassed too much on the patience of the
House. There is one remark of my friend the Home Member which
etrikes me s giving some hope provided we are given the necessary
instruments. What he said wuas—after deductions are made for adverss
‘ndustrial and economic conditions, the originating cause has been found
10 be communicm. I should like to know what those golden scales are
which my Honourable friend has used, which enables him to say—nféer
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deducting so much from the general troubles, this much applies to economic
causes and this much to the intrigues of communism. If he has invent-
ed any such instrument, we shall gladly co-operate with him and try ta
weigh these things n his instrument and find out the weight of each.
i Bir, in conclusion I will only say that communism or any other set of
opinions and theories can only be fought in the open. You cannot for-
cibly put it down. You have to defeat it in argument. Whether you
allow the men holding those opinions to come to this ccuntry or not,
opinions will come and you cannot stop them. The business of every
government and evary executive is to step in the moment the law of
the land is transgressed, the moment any violent activities are under-
taken which are against the law. Here by this Act you are punishing
intentions, the intentions of people across the seas. You are going to
judge those intentions here and deprive people of their money and, if any
of them happen to come, of his frcedom of mction.

I submit, Sir, that while much has been said in other speeches about
the terrors of communism, and some of the speeches—notably the speech
of the Honourable the Home Member and that of the Honourable Sir
Denys Bray—are speoches which may well be read and admired for their
literary merit, yet for reasoning you find there is nothing but assumption,
one thng wholly unconnected with another. Whatever has happened in
these four or five months, that is due to the fact that this Act wns not
massed in the last wession.

Sir, I mean no offence when I say that platitudinous pomposity is
not srgument, much less is it good administration. The best deserip-
tion that ean be given of the principle that is involved in this Bill was
given somewhere—I read it a few days ago—that it was a piece of
arbitrary absolutism. I think that is & very apt description.

Sir, I do hope that no Honourable Member, at least on this side of
the House, will vorte in favour of this motion. I do beg the Members
of the European Group to consider the Bill on its own merits, on its own
language. on its implications, and then come to a conclusion independently
of the very safe position that they enjoy.

The Honourable Bir George Rainy (Member for Commerce and Railways) :
Sir, I think that most of the Members present here to-day were also present
in the Assembly at Simla when the predecessor of this Bill was under
discussion there, and consequently, we have all of us been over the same
ground two, three or four times,—and it is very difficult not to bore the
Houre by repeating what has already been said, perhaps better, by previous
speakers. 1 think the Honourable Pandit was himself conscious of this
difficulty, and I am certain that nothing but a stern sense of duty could
have constrained him to discuss the somewhat arid details of a Bill of this
kind, to the extent to which he has done. I say a sense of duty, because,
neeing that the Honoursble Pandit did not see his way on the previous
occasion to become a member of the Eelect Committee which was appoint-
ed to consider the Bill in Simla it was extremely good of him on this ouca-
sion to place at the disposal of the Committee, through his speech to-day,
80 many suggeations arriving from his Jaborious examination of the provi-
sions of the Bill. It would be & sufficient reply, I think, to imost of what ha
urged in the latter part of his speech, that the points taken were really
Select Committee points.
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I am sorry, Mr. President, that the Honourable Pandit has felt com-
pelled, no doubt by a sense of duty, to leave the House at this juncture.
At the opening it seemed to me that he had, in a most satisfactory manuer,
cleared up the difficulties which some of us on this side had felt in under-
standing the precise attitude of the Swaraj Party to communism and the
activities against which this Bill is directed. It seemed to us that Diwan
Chaman Lall had rather confused the matter, and perhapg inadveriently
‘stated the case in a way which did not commend itself to his Ifeader. At
the opening of the Honourable Pandit’s speech that was my impression.
He quite olearly stated that, while it was the avowed object of the
Congress Party to subvert the Government as now established by law, yet
they were pledged to mnon-violent methods, and cousequently quite clearly
did not fall within the danger of clause 2 (iii) (a) of the present Bill. Bub
later on it seemed to me that the Honourable Pandit—I don’t quite know
what was in his mind—but I wondered whether it was not, a feeling akin
to, jealousy that Government had actually proposed a repressive measure
which was apparently not directed against the Congrers Party, of which
he is so distinguished a representative. Therefore he set himself to scruti-
pise the provisions of the Bill in order to see whether he could not trace a
Machiavellian design somewhere.

I hope I can reassure the Honourable Pandit, and, perhaps I might put
it this way, that, although usually he is our nearest and dearest, he
does not always occupy the first place in our hearts and in the case of this
Bill he is not even an ‘‘ also ran '’ compared with Mr. Spratt and Mr.
Bradley. He exerted himself to find reasons why the House should think
that, as he put il, it was against Indian Nationalism and the Indian
National Congress that the Bill was mainly directed. Clearly clause 2 (iii) (a)
will not do, because the Congress does not advocate the overthrow by force
or violence.

Pandit Motilal Nehru: There is no ‘‘ force or violence '’ there.
The Honourable 8ir George Rainy: Clause 2 (iii) (a) says:

‘“‘directly or indirectly advooates the overthrow by force or violence of the govera.
ment established by law in British India."” ‘

We did not think of the Congress in that clause, and it is clearly not
directed against the Congress, hecause, so fur as I know, the Congress does
not advocate the unlawful destruction of property or unlawful interference
with the owmership of property, unless indeed the non-payment of taxes
might be dercrihed as unlawful interference with the ownership of property
belonging to Government,.

Are we perhaps then to find the veiled attack on the Congress im
clause 2 (iii) (b): '
.. 'seeks to foment or utilise industrial or agrarian disputes or other disputes of a
like nature with the direct object of subverting organised government in British India.”"
Tt seemed to me that Diwan Chaman Lall yeaterd:ay very -nenrly reached the
_point of attributing that to the gongress as its avowed object. But if so,

what a commentary on the Nehru Report. Was it really written to bring
sbout the subversion of organised government?

Diwan Chaman Lall: The present Government in India..
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The Honourable 8ir George Rainy: I don't know what my Honourable
friend’s opinion may be, but I should have thought it obvious that the
Nehru constitution was intended to set up an organised Government and in
many respects it scemed to me a well and ably drawn scheme. The Honour-
able Pandit, however, seomed to think that the concluding words of clause
2 (iii) (b) might suffice to hring the Congress within the scope of the Bill
beonuse, as ha said, non-payment of taxes, non-co-operation, civil dis.
-obedience and so on might be activities which were likely to conduce to the
«wverthrow or the subversion of organised government.

Pandit Motila] Nehru: They are professedly that.

The Honourable 8ir George Rainy: That may be so. But what does the
<clause say? The clause says:

‘‘the attainment of which is intended to conduce to that resalt.”

And unloss the Honouruble Pandit is prepared to assume on behalf of the
<Congress an intention to produce that result, I am afraid I cannot put
-any other construetion.

Pandit Motilal Nehru: Professedly intended to produce that result.
There is no conceulmenti about it,

The Honourable 8ir George Rainy: The clause says, ** or with any object
the attainment of which is intended to conduce to that result *’, namely, the
subversion of organised government,

Diwan Chaman Lall: The overthrow of the present system of Government.

The Honourable Sir George Rainy: The Honourable Pandit has still one
more string to his bow. The Bill must be directed against the Congress
becausc there were n number of societies and associations in other countries,
which felt sympathy for the cuuse of Indian nationalisin and would wish to
give it their support. That would become impossible, or might become
impossible,” under the operation of this Bill. I suppose he was thinking
of clause 2 (iii) (¢) which runs:

“is & member of, or is ncting in asscciation with, any society or o¢rganisatien
‘whether in British India or elaewhere, which advocates or encourages mfr such dootrine
cla

pr activity ss is described in sub- clause (a 2' or sub-clause (b) of this clause, or which
is affliated to, or connected with, any such society or organisation."”

Here the question T should like to put to him is this. Are the only societies
in other countries which are interested in the National Congress and the
cause of Indian nutionalism, thore which advocate the overthrow of Gov-
ernment by force and violence ?

Pandit Motilal Nehru: Are they not, some of them? Why only?

. The Honourable 8ir George Rainy: I bow to the superior knowledge of
the Honourable Pandit. But surely if it be the case that societies of
that character are those on which the C8ngress chiefly relies for support—*
well perhaps that might be a somewhat significant adnission on the part
<ot the Honoumble Pandit. (Laughter.)
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Now, Sir, to pass on, I do not wish (o delay the House long. I know
the House is already somewhat wearied with this debate, and I only want
to deal with the most salient point in the case. Those who oppose the
Bill have I think four possible lines ou which they can attack it. One
possible line is, to put it briefly, to deny or minimise the facts. It may
‘dbe ssid, either that there is no real danger to India from foreign communism
or that, whatever the danger may be, it has been overstated and exaggerated
by those of us who sit on this side of the House. Here I must ask certain
questions. Does anybody dispute that in Russia, which .is the headquartors
-of the Comumunist Party, thers is an organised party which aims directly
at the abolition of private property, world revolution, and the dietatorship
of the proletariat, and that, it avowedly sets itself to take measures to
carry out those objects in every country of the world? T do not think that
is in dispute.

In the second place, is it denied thut there are at present in India
non-Indians who are members of that Party? I do not think there is any
<doubt about that or about their sympuathy with its ideals.

In the third place, is it not obvious to all of us who have been in touch
with industrial disputes during the last vear or eighteen months that, where
they have come under the influence of the persons to whom I have referred,
they have been embittered, exacerbated and prolonged to an extent which
in previous yeors was unknown in Indin? Ie it not a fact that in the case
-of these dirputes, we have already had most widespread and rampant
intimidation, we have hnd bloodshed, we have had hunger and suffering on
the part of the labourers? Finally, in view of tho association of these per-
sons and the professed creed which they follow, is there not a real denger
a8 to what might happen in India if (fovernment stands by and does
nothing? All T can say is that if people will only go to Bombay and
‘Calcutta and see things for themselves, whatever viows they may take about
the remedies, I do not think they will really differ about the facts.

‘(Hear. hear.)

Now, the second line which it is possible to take in resisting this Bill
is to suy that, although the facts may be so. the remedy is inadequate.
Well, that is quite truc. It was admitted by my Honourable colleague
the Home Member, in his opening speech, that the Bill is not a ‘radical
remedy for the state of affairs which he deplored; and almost every one
of us who has spoken on thi side of the House admitted the same thing.
Now, is that & reason, is that really u reason for saying that we will not
accept the proposal becnuse it does not do all that might be done. Does
it not amount to this, that the patient ought to say to the doctor when
he proposes a medicine which will do him some good but which will nob
cure him completely and at once, that the pstient ought to say, ** I will
not have your medicine; I will only have one that will give me a complate
oure . It may be a logical attitude, if you will, but'is it o wise nttitude,
is it an attitude that.is worthy of this House ?

Then, therc is unother possible line of attack. There mav be those who
ndmit that the facts are as stated, and admit also that the remedy we
propose will do something to improve matters, but that it is a remedy which
only a Government fully responsible to the people of India hus any right
10 apply. What does that attitude amount to? Does it not just amount
7o this {hat, although the action of the communist may result in very grave
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injury to capital and to industry in India, and although it may re:ult. thI:
inflicting scvere suffering on the labouring classes, we will not take
measures which are necessary to prevent these evils because they eﬁ.nnot
be tsken by the right person? 'There again I would put the same question
to the House, whether that be a logical attitude or not, is it a wise
attitude? I do not think it is possible to give more than one answer to
that question.

: i to the last line of attack which has been taken and which
“ .32‘;“3";}; t'il\;lilr:;rrlbem of the Opposition to teke, namely, that whatever
the facte may be, the remedy is one to which they object in principle and
to which they csannot agree. Well, everybody understands that m_‘guman’s
and everybody respects it. 1t is perfectly. natural and I do not think that
there is any one on this side of the House who does not understand the
feelings on the other side of the House in this matter—and how dlfﬁc:l.ﬂt
many of them must find it to associate themselves with any measure which
has even the appearance of being n repressive measure. However, there
is perhaps a little more to be said than that. I do not wish to revive the
somewhat -arid econtroversy which has already broken out as to what they
do in Australia, or what they do in Canada or the United States of Amcriea;
but practically the real point about it is this: I do mot think there is any
doubt that, since the War, practically every country in the civilised world
has taken up tbe attitude as regards foreigners—1 am dealing only with
foreigners for the moment—that every country has taken up the attitude of
gaying to other countries: ‘‘ You must consume your own smoke; we are
not going to allow your citizens to cnter our country in order to advocate
revolution and unset our.institutions.”” In most of the Continental coun-
tries, 8o far ns I know, the laws give peremptory powers to the Executive
Government. And even in England, as regards aliens, the law gives very
peremptory powers to the Home Secoretary to deport without trial. My
Honourable friend the Home Member, in his concluding speech on the
second reading debate in Simla, made that very clear indeed. The differ-
ence between what we propose here and the position as it is in England
today is that, whereas under this Bill powers will be given to the Executive
Govergment to deport persons whosare British subjects but are not Indians,
go far ac I know, under the English law. there is no power to deal with
British subjectr summarily without a trial in court and after conviction.
That undoubtedly is a difference, but after all, it does not carry us very
far. My Honourable friend Mr. Chaman Lall suggested that any Minister
who proposed te take powers of this kind under a fully responsible consti-
tution would have the fear of the electorate before him and would be slow
to take action. Well, let us take the converse case. Suppose the Britigh
Government had reason to beliave that in Great Britain Indian communists
were giving a great deal of trouble, and that they were seriouslv apprehen-
sive of the consequences that might follow, does the Honourable Member
rcally think that there would be any particular diffitulty in going to the
oonstituencies in Great Britain with a proposal to confer on the exeoutive
Government a power to c:laport those Todinn eomnmunists similar to the
{mwem proposed in this Bill? I “now Beotland better than England and

am prepnred' to say with regard to my own country that, if it were a ques-
tion of deporting Irish communists, I know what the feeling would be, and
I should be ready to face the verdiet of any constituency. '
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Diwan Ohaman Lall: May I ask the Honourable Member whether it is
not a fact that there is A Communist Party in Great Britain, and whether
any such laws have been demanded by any English politician againet the
Communist Party in Great Britain?

The Honourable Sir George Rainy: I am prepared to admit that I have
never heard of any agitation for the removal of Indian communists from
Great Britain. I understand there is one, but I suppose he can be re-
garded as completely immured within the walls of Parliament, and for tha$
reason, as not an immediate danger.

However, Mr. President, I am not going to take any more time of the
House—and I am afraid I have already taken up more than I meant to.
I want, before sitting down, to add only one word. What is proposed in
this Bill is this: that if British subjects," who are not Indiang, come to
India to stir up trouble and revolution, we want power to send them back
to where they come from. Or, for the matter of that, if they send money
to Indis to promote the same objects, we want to take power to get hold
of that money and prevent its being used for those objects. The Honour-
able Pandit thinks it not right that we should have that power, and that
everybody who is a communist should be allowed to come into the country
and stay there and should not be expélled and that anybody who favours
any cause of any kind should have power to send money into the country
in order to support that cause. There is, howaever, one exception, as was
evident trom the debates of the last session. If a British subject wants
to come in, to be a member of a menaging agency or firm or as the director
of a coastal shipping company, that is an improper thing, and the Honour-
able Pandit would not permit that. Or if he were to send any money to
be invested in the shares of a coastal shipping company beyond the limit
of 25 per cent., that is an improper object, and should not be sallowed.

(Laughter.)

In view of these facts, Bir, have not opposition speakers laid a good
deal too much satress upon the econstitutional privileges of ‘‘ British sub-
jects ''? I am, Sir, for the fullest co-operation hetween different parts of
the Empire, and I am against discrimination between the citizens of these
parts. But in this particular matter, if British subjects from other parts
of the Empire come to India to create mischief, and to take action which
is likely to lead to violent and open revolution, then I would treat them
exactly in the same way as if they were completé foreigners and aliens.
(Applause.)

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian Com-
merce): Sir, T rire to take the same attitude towards this measure as I
did in Simla last September. T need hardly say that I also oppose my
friend Mr. Gaya Prasad Singh’s motion regarding circulation.

Before I proceed further, Mr. President, with your permission, I wish
to refer to one remark made by Mr. Ranga Iyer in connection with the com-
pliment which he was good enough to pay me yesterday' as his ‘* Lieader "’
(Laughter) T wish that Memberg would, both for the sake of MF. Ranga
Iyer and for my sake, not treat the Imatter as lightly as thev appear to Ao,
f?:;da re;narl;’ 1:-};6 :l;a.t Ln li;h«is Hog.lse is usually msda'bly reference to the
seader of a Pa which one belongs. . Ranga i
membership of thji's Party . . ., o M yer 4 spply foe
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Mr. President: Order. order. We have got a list from the Whip of the
Party of which the Honourable Member is the Leader, which shows thab
Mr. Ranga Iyver belongs to that Party.

~ 8ir Purshotamdag Thakurdas: [ am just referring to that, Sir. He
applied for membership to the acting Becretary, and as the Department re-
quired a list of members of the Party, the acting fecretary included Mr.
Ranga Iyer's name in the list, When it was brought to my notice, I decided
that until we had a full party meeting at which the application would be
discussed, his membership should not be considered as complete. The
question is to he decided as soon as Mr. Jinnah, the Leader of our Party,
is here. Mr. Ranga Iver knows this, and I think it is only fair to himself
and to my Party that I should make thie point clear.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): On » point of personal explanation, Sir. When I
referred to Sir Purshotamdas Thakurdas as my leader I did
not refer to him in any Party sense at all, for the very simple reason that
he does not huppen to be the Leader of the Independent Party. He ie
only the Deputy Leader. and I am generallv accurate in my references.
And for another remson, when I referred to him, I referred to him because
of the influential position he occupies among a certain section in the country,
and also for the very Oriental and unparliamentary tradition of referring
o senior people as my leader. For, Sir, I have made previous references
in this House, sitting on the Congress Benches, references to Pandit Madan
Mohan Malaviva as my leader repeatedly, as any reference to previous re-
porte will show, even though Pandit Madan Mohan Malaviya was opposed
to me during the last General Flection. '

Mr. President: Order, order. Personal explanation:cannot go further
than that.

. Mr. 0. 8. Ranga Iyer: Sir, one word about the application. I have not
applied to the Independent Party for membaership. The Secretary of the
Party approsched me and as 1 have not resigmed my membership of my
own Party, on whose Benches I could not sit for obvious reasons, I could
mot but for the Independent Party having the courtesy to offer me a sead
on their Benches,

Mr. President: Order, order. The very fact that the Honourable Mam-
ber sits on those Benches gives colour to the view that he belongs to the
Party.

Mr. 0. B. Ranga Iyer: Only temporarily. I am sitting on these Benches
only temporarily.

Mr. Presidemt: Order, order. If these facts had been brought to the

notice of the Chair, the Honourable Member would not have been allowed
to sit on those Benches.

Sir Purshotamdag Thakurdas: I thank you for having given me permis-
sion to refer to this matter which I thought was necessary.
* 'Bir, T do not think T need repent to-day the main arguments on which
T opposed the predecessor of this Bill at Bimla. I wish only to refer, as
shortly as I passibly can, to the reasons why, in spite of so much water

4 PM.



-
e

" raxfomute savery mun. 338
baving flowed under the bridge in the shape of disturbances in Bombay and
elpewhere since last September, the Indian commercial community have-
thought it right to give it as their considered opinion that this Bill bofore
the House should not be allowed to pass in the form in which it has been

presented.

1 agree with the Honourable Member from the United Provinces,
Mr. XKeane, that what happens in other countries and what regulations.
there are in other countries do not matter to us here. I paid at Simla, and
[ think I can repeat it here, that in order to compare things you must com-
pare things which ure alike. What is the good of talking of Australia and
Oaepada and Aincrica when you have not in India in the Government the-
main protection that the people in these other countries have, namely, s.
Government removeable by and responsible to the Legislature? S8uch com-
paxisons, if I may say so, may be very entertaining from the point of view
of the acute lawyer, but for a practical business man, I consider them to.
be a comparative waste of time of this Assembly.

Sir, there have been many roferences in thig debute to the Indian com-
mercial community and their representatives in this House. Why do the
Indian commercial community disapprove of this Bill? Why do the commer-
vial bodies in Bombay think so in spite of the disturbances which have taken
place in Bombay—the latest was the ono of which we read in-the papers.
this morning and of which Mr, Gavin-Jones gave us some details, very
incomplete though they were? Sir, the Indian commiereial community do
not want disturbances. They nre afraid of bloodshed, they are afraid of
anything which may come in the way of their ordinary buriness from day
to day. The latest telegramm from Bombay, 1 understand, is that at least
two of the important markets therc have been closed since yesterday owing:
to the rocent disturbances. And why is it, 8ir, that at least three of the
bodies from Bombay, which arc affilisted to the Federation of Indian-
Chambers of Commerce, have wired to Mr. Birla, the President of that
Federation, that they are not for supporting this Bill? Surely my Honour-
able friends representing the European interests in this House do not take
it that the Indien cominercial community have lost all sense of what is.
to their interest? DBoth of us, the British commercial community and the
Indian commercial community, have vested interests and if the Indiahs
have not larger vested interests, they have equally large vested interests
in the country. I have never been able to understand the way in which
Members on that side of the House have made light of the opinion of the
Indian commetcial community. The main rcason, Sir, is that the Indian
vomimercinl community consider this measure to be more of a political
nature than of one sffording relief to the industries of this country. It is
true that there in a little of that relief to the industries of this country.
But a good eight months have passed by. At least four months were wasted
by the Government before they took the slightest action. Tf industries had
to be protected, it industries were not to be nllowed to go to ruin, what
did the Executive Government do for four or five months when a lakh, and
more than a lakh, of workmen in Bombay were allowed to be misled by
all sorts of propaganda? I have never been able to understand -why wny
Honourable friend froms Bombay, Sir Victor Sassoon, who represents the
Bombay Millowners’ Association here, has never asked that question to
the Treasury Benches. Bir Vietor Sassoon has been very eloquent here
in his appesl to us to take a respomsible view and to give a remponsible-
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vote. Heaven alone knows which of the two sides of the House can be
-said to have been more irresponsible, whether the Government or this side
of the House in their vote and the views that they have expressed till now.

Mr. H. G. Oocke: Better late than never.

 Sir Purshotamdas Thakurdas: Yes. I would even now say '‘Yes', it
when Government start to move, you cun convince the commercial
community of their bona fides. Why this political mixture in this measure
where Government ssy that they want to protect the industries of the
vountry? Why not bring up the political part separately? If Govern.
ment really are genuine about protecting the industries of the country,
take just as much of it as is necessary for the protection of industries and I
will to-day promise that I will vote for it. Communism, I am told, is
habitually mixed up with politics. It is said to be a very clever mixture
+of politics and interference with industries. Take as much of politics
.therefore as is unavoidable, but why have your various clauses as wide as
my Honourable friend Pandit Motilal Nehru so ably exposed them to be
.only a few minutes back? Is it Government’s aim to go for the political
worker in India in any way by this? If that is their idea, let me tell the
House, the Indian commercial comimunity will be prepared to underyo
considerable suffering rather than allow the Executive Government, by -
bheir deliberate vote, to do anything of that nature.

The Honourable the Cominerce Member said, one of the criticisms ot
¢his measure is that it is an incomplete measure. In fact he confessed it
was an incomplete measure, but he asked: ‘‘Is this attitude of opposition,
e¢ven to an incomplete measure, wise?'' I propose, Bir, to reply to him.
The incompleteness of the measure is just the part of the measure which
exposes it to the largest amount of suspicion by the Indian public. What
is the other half of the measure going to be? How are the Indians con-
cerned in this movement going to be dealt with? Surely, neither the
Jommerce Member nor the Home Member wish to say that, as soon as
these two precious men, Bradley and Spratt, are removed, the whole of
this trouble will settle down? There are more Indians to-day actively ub
ayork in this nefarious business than Bradley-and Spratt. How are you
going to deal with these Indians? Are you simply going to wait till they
are tired out? Are you going to wait as Sir Victor Sassoon and Mr. Cocke
said, for them to say: ‘“Now that our friends have been removed from
India, let us take to sdme other means of livelihood’'? What is the pro-
gramme of Government regarding the Indian communist? I asked the
question in Simla, and T paused for a reply. T have been asking the same
question of various friends. who have been very kindly offering me advice
to arrive at what thev think is a rcasonable decirion in this matter, since
I came up here. T have not yet come across anv one who has been able
‘o satisfy me on this secor>. T will repent that guestion here and will pause
for a reply.

An Honourable Member: The Home Member gave it. _

Sir Purshotamdag Thakurdas: Did he? What did the Home Member
‘sav? The Home Member said ‘“We propose to try them by the usual
ordinary processes.”’ That means that vou think you can get at the
‘Indian communist agitator bv the ordinary processes. Is the reply yes?
1 take it for granted, because somebody over there says ‘‘yes’’. Then,
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“why cannot you do the same with the Britisher? If you can get convies
tion against the Indian communist in the open Court by the ordinary
procedure, why not do it for the Britisher? But I suspect that, under
-certain circumstances, you may not be able to get such mischief-mongers
-out of the way by the ordinary procedure. You therefore want some extra-
-ordinary powers. In fact, as Pandit Matilal Nehru said, you want to
dgal with people where the Court may not find them guilty. If that is so,
then what do you propose to do with the Indian? Evidently vou do not
suppoge to bring a measure before this House to deal with Indians—
.obviously not. Then the suspicion inereases, how do you propose to handle
the Indian communist? It is no use being blind to this main factor, which
is really at the bottom of the opposition to this Bill. I personally have
no sympathy with, or solicitude for, either Mr. Spratt or Mr. Bradley, or
for any European who comes out here to preach communism. But here
vou have two men and you are making so much of it. The whole Bill
seems to be based on getting these two Britishers out, and as somebody
added, preventing a few more from coming in. As for preventing a few
more from coming to India,” unless ' your passport department is extra-
ordinarily slack, you can guard against it. As regards getting these two
men out, why not give a straightforward answer which will carry convie-
tion to people who will not implicitly trust Government’s discretion in the
future? It is not a question of trusting either His Excellency Lord Irwin
or the Honourable Mr. Crerar. It is a question of trusting the Governor
Genérdl in Council whose past record in this matter does not inspire con-
fidence. T therefore feel that when appeals are made of the nature of
that of my Honourable friend from Assam, Mr. Cosgrave, or that of the
Toreign Secretary, these friends of ours have got to tell us what they
would do if they were in the same position as we are in to-day, namely,
not being able to get exactly at what the programme of Government is
and being put in this extraordinarily difficult and delicate position, namely,
on the one side giving Government the widest powers possible, and on the
other side seeing our industries, st any rate in Bombay—and I come from
there—getting very very close to ruin.

Mr. K. Ahmed: That could be considered later on.

Sir Purshotamdas Thakurdas: Yes; if I have got to get it considered
by my Honourable friend, I would have to wait for a very long time indeed.
This, Sir, is the reason why the two wings of Indian commerce and industry
differ so widely on this question. My friends Mr. Cocke and Bir Victor
Sassoon, as well as Mr. Gavin-Jones from Cawnpore, have spoken cor-
rectly reflecting the opinion of their constituencies. On the other hand,
my friend, Mr. Ghanshyam Das Birls has, in his very lutid speech yester-
day, told the House what at least 22 or 23 members of the Federation of
Indian Chambers of Commerce, whom he as President consulted, have
wired to him, He read the telegrams from n few of these: two, or at the
?Oﬂ: t%l:tlale. suggested to Mr, Birla that he might give conditional support

Cc e 111,

Mr. K. Ahmed: What about the Marwari community ?

Sir Purshotamdas Thakurdas: The Honourable Member may wait until
I develop it further. Sir, after the meeting yesterday I asked Mr. Birla
if he would show me the telegrams. The conditional support is this: ‘‘We
favour the principle of the Bill, but we do not like the arbitrary powers
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which are proposed to be vested in Government by the Bill. Please geb
them amended.”” Now, I wonder if the Homourable the Home Member-
will eonsider even these three as supporting his Bill, because the whole
principle of his Bill is that arbitrary powers should be vested in the Gov-
ernment. 1 therefore have come to the conolusiow that of the 22 or 28
telegrams which Mr. Birla has received, all are in oppesition to the Bill,

Sir, my friend from Bombay, Mr. Cocke, showed very great solicitude
for the masses in this country. He said ‘‘Here are these three hundred
millions who are illiterate and thus exposed to all this mischievous
paganda of the communist. Think of them.”” Is it our fault that am
say, 100 years of Brifish rule (An Homourable Member: ‘‘150 years"),
there should be 800 millions of people illiterate here? You ask us there-
fore, as a price for their illiteracy, that we should add one more shackle
and come in the way of the little political activity which is in the country
al present.

Mr. K. @. Ooeke: You are missing the point.

8ir Purshotamdas Thakurdas: I am not missing the point. I will give
way if the Honourable Member wishes to interrupt me, because I think
the question had better be thrashed out on the floor of the Housa. What
is the point I am missing? I say you mentioned the root cause to be the
illiteracy of the masser. Your group will not look at the problem . . .

Mt. Prestdént: Order, order.

Sir Purshotamdas Thakurdas: I am addressing you, Sir. (Lsughter.)
The root cause sccording to my Honourable friend, Mr. Cocke, is the illi-
teracy of the masses.

Mr. H. @. Oocké: No. no. I did not say that the root cause of the
trouble was the illiteracy of the masses; the root cause is the communist
doctrines that have been preached and I say they appeal to the masses,
and T ray it is for the Members in this House to protect the masses.

8ir Purshotamdas Thakurdas: Exactly; why are they able to appeal to-
the masses in preference to others? Because of their illiteracy. And who.
is responsible for the illiteracy? The Opposition here?

Mr. H. ¢. Cocke: I did not go into the question of responsibility.

Sir Purshotamdas Thakurdas: That is the point: Mr. Cocke will not go
as far ag He should; he only goes half way and draws his iniemmeg. My
complaint is that the European Group will only go as far into a subject as
suits them, and that is what T most strongly object to. I want them, in truth
and in all sincerity, to go right up to the farthest point that an argument.

Jead them to, and thén come to & conclusion, and I guasrantee my
Honourable friend from Bombay that his conclusion and mine will not differ
very widely.

Mr. H. G. Oocke: May I suggest that the Honourable Member should
try, im Belect Committee, to put some educationsal provisions into thig Bill?

fiir Purshotamdas Thadwrdas: Ah! If the Honourable the Home Mem-
ber will ssy that, not only the educationa}l handicaps, but the two or three
others which Honourable Members on this side of the House mentioned,
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are going to be considered by the Select Commwittee and provided for irr the
Bill, I am certainly prepared to wire to my Chamber for their approval to
my joining the Belect Committee. Therefore, Bir, what I wag poinding

Mt K. Adthed: What about your Party?
Mr. President: Order, order.

8ir Purshotamdas Thakurdas: My point is that the appeal is pat forward
for the masses. I wish those who make that appeal had 4iso lookéd at the
very raison d'etre of their appeal.

The next appéal made was by my friend Mr, Gavin.-Jones. He said
that the fabric of Indian industry was breaking down. Now, Sir, if the
fabric of Indian industry is breaking down, surely thers are several import-
ant economic and other reasons for the deplorable condition. Can you
afford to overfook these?

I cannot help feeling that what we really want is the confidence 6f the
ﬁ?ofglle in the measure which is before the House. I mean the confidence
e larger public cutside, and you cennot have that confidence unless
the Government care to look at facts as they are and not as they want
them to be. The Goverminent, as at present obmstitutéd have not the
oonfidence of the people at large; the people are not prepatéd to tfust them:;
they are not prepared to vest anything in Government at their discretion.
All that the people say is, if we cannot help things,—well, the Indian is a
man who believes in Kismat,—all that the people will do is, they will sit
down and say, ‘‘Let the worst happen; let the Government move at the
time they want'’. But if anybody were to go round to convince the people
sbout a8 measure like this, in which vou have an upper layer with a little
relief to the industries, mixed up with a substantial portion which may
go against the political movement, a measure like that is not one which will
appesl either to the people at large or to this side of the House. I there-
fore feel that what is required at this juncture, Bir, is not a Belect Com-
mittee, but a conference between either the Honourable the Home Mem-
ber, or if it so pleases the (iovernment, His Excellency the Viceroy and
some members on this side of the House- If the Government are prepared
to modify this Bill to the extent of taking out of it all that part which
threatens the political activity of the country, I mean the genuine politi-
cal activity of the country, a measure like that alone, i what would com-
mend iteelf to this part of the House.

While nobody like the Regulations or any of these repressive laws, even
this Bill which is brought up here is not one which replaces anv of the
repressive laws. The Repressive Laws Committee said that the Regula-
tions and other repressive laws should be replaced by regular enactments.
This Bill, as far as I am aware, does not replace anything at all. Tt is
an additional weapon to the existing Acts, which are alreadv in the armoury
of the Government. It is to replace nothing; all other repressive laws
are to remain as they are. 1 personslly feel that, as long as we have the
present form of Government, we could only have a comparatively small say
regarding these repressive measures. But if the Government want this
House to pass any measure, which is a Regulation on a smaller scsale,
vesting the Government with wide discretionary powers, they can only do
it by convincing the House that this replaces one of the older measures-
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[Sir Purshotamdas Thakurdss. ]

1 therefore feel that, jnstead of a Select Committee, if a comsultation or
conference oan be arranged, and if the objections raised here can be met
by Government, as far as my constituency is concerned, Bir, I have their
suthority for saying that they are quite prepared to welcome any special
measure dealing comprehensively with fomentors of industrial disorder and
providing reasonable safeguards against arbitrary curtailment of the liberty
of the subject.

Mr. K. Ahmed: What about vour Party? They do not agree with you.

Mr. President: I think we might adjourn now unless Honourable Mem-
bers would wish that I should continue.

(Several Honourable Members: ‘‘Go on, go on.'’)

" The Honourable Mr. J. Orerar (Leader of the House): Unless there is
o possibility of the debate finishing to-day, I think the House should
adjourn. '

Mr. President: When Pandit Madan Mohan Malaviya rises, we know
what it means!

The Assembly then adjourned till Eleven of the Clock on Thursday. the
7th February, 1920,
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